ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,.299, 300, 301, 302, 303, 319, 325,
326,327, 328,329,331, 333, 344, 345, 346, 347, ~
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363,364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6™ day of March, 2014
CORAM: .
Hon'ble Mr.Justice A.K.Bash’fc}'cx_f, Judicial Member
Hon'ble Mr.K.GeorgeJﬁoseplﬁAdministrative Member

1. 0A2972013

I C.H. Mohammed Yasin
S/o Kidavu Koya, -
Chamayath House, Kiltan Island,

Union Territory of Lakshadweep-682 558

|

T.P.Latheef

S/o Attcka ,

‘Thiruvathapura, Kiltan Island, '

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Union Territory of I__akshadweeb represented by
* the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
- < Union Territory of Lakshadweep
: -;}ﬁd§avara’thi Island-682 555

"

g ;{\'

S v\ s
S
N . ﬁf’;ﬁg

g i'\ z,l—hc Chairperson
%o,’}ff'f /‘ SVillage (Dweep) Panchayath

WMISTS . ¢
0\\', "’ﬁ'/_‘/ .

fK tan Island, Union Territory of Lakshadweep-682 558




4.4 ]he Executive Officer ™ -
- Vlllage (Dweep) Panchayath .
| Klltan '-IS‘l;and Umon Terrltory of Lakshadweep-682, 558 e

5.
s T nent Semo: Secondary School N
Klltan Isl and : . N
A Umon Temtory of L a<shadweep 682 558 | Respondents ™"

(By Advqcate:  (Mr.S.Radhakrishnan (R1, 2&5)
‘ (Mr.R.Ramdas (R3)

2. OA 672013

I . Seedikoya.M.

S/o Abbosala Koya

Malayattlyoda Kiltan Island

Umon T errltory ofLakshadweep 682 558.

Malsha T .
S/o Kldavu Komalam
Thenakkal House, Kiltan Island
. Umon T emtory of Lakshadweep 682 558.

o

3. AbdullaA P.
S/o Khalid -
Allmdela Kiltan Island
Umon lemtoxy of Lakshadweep- 682 558.

5. Sayed] Muhammed Koya C.H.
~ Sle; Muthukoya

Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep 682 558.

6. " Rafeek Khan H M.
S/o Abdul Rehman
' Allya1 Housq Kiltan Island

e -mtéry ofLakshadweep 682 558. - Applicants
,qx w-(\('-B}{’z tShabu Steedharan)
/ y -;’7:‘ ‘ . | .,
P ~ Versus




l. Umon Tem xtory of Lakshadweep represented by
the A _mmlstrator Kavarathi Island-682 555
2. ector of Panchayath

: Umen Territory of Lakshadweep
Kava1ath1 Island 682 555

3. The_Chaxrperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Umon T emtoxy of Lakshadweep- 682 558 , Respondents’

(By Advocate: (Mx S. Radhakrishnan (R1,2& 4)
3. OA 87/2013 :
L. Abdul Salam"P.P., age 43

“S/o Saidmuhammed

- Puthiyapura, Kiltan Island
Lakshadweep.

o

age 33
ammed
Touse, Kiltan Island

Sajid Khan,

2

Applicants

Versus

| 1he Admmlstrator
Umon Territory ofLakshadweep
Kavarathl 682 555

2. Th Dlrector Department ofSc1ence & Technology

' Officer
nvironment Warden
ment of Environment and Forest,

G T
%i < 583 G Is and La kshadweep-682 558
« ’Iiﬁﬁr} e ‘”@hanperson Village (Dweep) Panchayath
AN /Kllta/n Island Lakshadweep-682 558 Respondents



- i
Mr.S.Radhakrishnan (R1,2 & 3)
- (Mr.R.Ramdas — R4)
4 6A~ﬁ1-i3’/2('11;3;‘
I Mulhukoya T, P
S/o Kidave Hajl
o Thnuvathapma Kiltan, Lakshadweep.
2. Sahh P .
' S/o Ibrahlm Haji
. Pandaxa <1ltan l.akshadweep.
3. Yacoob P K
S/o Subair. A.
Punnakkad, Kiltan, Lakshadweep.
4, All Mohammed
S/o /\ttaka Aliyar, Kiltan, Lakshadweep
5. . Kunhlkoya AP.
~ Slo Sayed Muhammed P.K.
Anakkalapur_a Kiltan, Lakshadweep.
6. «
7.
8. C.H. 1,
S/o Mohammed P. ,
Lhadlpwa, Klltan Lakshadweep.
9.
10.

/‘\ bt U?r‘>yf SUAN
, A,.‘, N P\M‘ I" K5
B Sy

Applicants

Versus



L Ihe Administrator
Union. Territory of Lakshadweep
Kavarathi-682 555.

2 The C:hairpe'l son

Village (Dweep) Panchayath .
Klltan 682 558

3. "I he Emp oyment Officer
Kavarathl Lakshadweep 682 555
4. - Director of P,a;nchayath

‘Department of Panchayath
Kavarathi — 682 555

5. <The Executive Officer ,
Village (Dweep) Panchayat, Kiltan — 682 558

\ 6. H<;)|:1:i‘<,'ultu1al Assistant '
Vxl]age (Dweep) Panchayat, Kiltan-682 558 Respondents

(By Aayz,p-{f' :er S, Radhaknshnan R1,3,465)

5.
1. A,‘adulla K C
S/o Yousuff
Kanmchetta Kiltan Island
UT ofI akshdadwcep 682 558
2. Kunhl M
3. :
S/o Mohammed
Komalam Klltan Island
U ) . fLakshdadwcep 682 558
Salﬂ mP P

EoN

S/o'Hamsa L
Puthenpuna Kiltan Island
e UI ofl akshdadwcep 682 558

‘K‘siltan Island
h"(’fi_:a‘d weep-682 558




;A Bl e

6. Kunhl K P
S/ Pukoya

tan Island

7. Abdul Ka51m PV,
S/o.Muneer: - -
Pentamveln (1ltan [sland :
uT. ofLakshdadweep -682 558. - Applicants

(By Ad‘v'ocat_e: Mr.Shabu Sreedharan)
Versus |

I Ur’hoh Territory ofLakshadweep represented by
the Admmlstlator Kavarathi [sland-682 555

2. The Duectox of Panchayath
Umon Femtoxy of Lakshadweep
Kavalathl Island-682 555

lhe (,hanpelson
Vlllage (Dweep) Panchayath
Klltan Island Union Territory ot"Lakshadwcep 682 558

Lo

4. The hxecullve Officer
Vlllagc (chcp) Panchayath
Knltan llsland Umon Territory of Lakshadweep 682 558

-~

ﬁnmn Iex r1t01§j of Lakshadweep-682 558 Respondents
(By Advocate . (M1 S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013
L hlaludheen K K.

*S/o Shalk Poovalap
Poovalap Housc KiltanIsland,

/2’:1 7‘1'?'nxzy;N
'""». ;\DM“\'I?T

. &
(Q}‘ /v““‘\)b




4, Ameelall A P
S/o Syed Mohammed

Arakalapura House, Kiltan Island,
« UT of Laksh'adweep—682 558.

5. Ismail T
S/o Yusuf
.Tholiyoda'House, Kiltan Island,
UT ofLakshadweep-682 558:

6. Syed Mohammed Koya K.P.
Slo Mohammed '

Kan‘npma Hduse, Kiltan Island,
ur of l.akshadweep-682 558.

7. Kasini!koy'a C.H.
Slo Muthukoya

~ Ammipura House, Kiltan Island
UT of Lakshadweep-682 558. - Applicants

(By Acilvjdciife‘f il\z/lg‘..Sv:habu Sreedharan)

Versus

(?ry df Lakshadweep represented by
,strator Kavarathi Island- 682 555

2. 1 he Dlre'ctOI of Panchayath
Umon Terl 1tQIy of Lakshadweep
Kavarathl I%land 682 555

3. lhe C‘hanp'el."‘s‘ovn
e (D 'ee‘p) Panchayath
nd/;Union Territory of Lakshadweep-682 558

ep) Panchayath :
'?Umon Territory of Lakshadweep-682 558

ﬁ Terr 1tory of Lakshadweep -682 558. Respondents




~~

7. OA 181/2013

I Sadakathulla A age 38 .
S/o-Kunhi Ahammed
AJnad IIouse K1ltan Island
l akshadweep

2. Nalaxulla P. 1 ,’age 26
Slo Kunhl T
Palllthlthlyoda House Kiltan Island
L.akshadweep:

(By Ad'voééte: Ms.Dé'}isy [. Daniel)
Versus
. . T he Admlnlstlatm
Umon Territory of Lakshadweep

Kavax athi- 682 555.

2. ‘1 he Chanpelson

(V8]

epartm ‘n,ti'o'f Panchayath
Kava1ath1 682 558.

(By Advocate Mx S Radhakxlshnan (R1& 3)

8. OA\‘o 212/2013

P P. Havvabl W/o Abdul Salam
L abOUIiCIw: Agncultuldl Department

 « The Dilebto;;o:f'Agliculture
Jnion Icmtmy of Lakshadweep
Kavalam lsland 682 555.

- Applicants

Respondents

Applicant



7~ - 9

| Q The Admmlstrator _
Union Tertitory of Lakshadweep
Kavaratti Island - 682 555. Respondents

‘;_‘;:‘i{é‘idhakrishnan)

| Sebi Ai K
| Kur 1yath1yoda House,
! Kiltan Island.

o

- C.P. Firoz .
Chemmanam Palli House
Kalpeni Island.

3. K.P. Cheriyzkoya
- “Karuppathapura House,
Kalpeni I.];s'la'nfd. ‘

4.
Pak <1pura House
Kalpem Island
5.. Hdbsa A

Allkome House
letan Island

6. A P Naseema
Aynapuna House

Applicants

Fh\ Administrator,
(\dmmlstratlon of the Union Territory
ofL kshadweep, Kavarathi — 682 555.

2. The Dxrector (Serv1ces)
Admmlqtratlon of the Union Territory
of L akshadweep (Secretarlat)

yof Lakshadweep,
682 555. . Respondents




PO R i R
R
S S

-~ - S 10
(By Advocate MI S Radhakrlshnan)

10. o()A No 268/2013

l.

Umon Ten.lto::y, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
Agau Island, Union Territory
Lakshadweep

(By Advqcale; Mr. Grashious Kuriakose)
Versus
I Il he Admmlstratm

Umon Femloxy of Lakshadweep,
KanIath - 682 '555.

2. "Ihe Dnectox of Panchayath
Department of. Panchayath
Kdvaratu = 682 555

D_nectox ofS 'e:nce and Technology

5. Spcma Ofﬁcel,.

(By Advocatc M1 S Radhalmshnan)

1. ()A269/2013 |

S/o T.s'/ s

L
Arakal{a ftan Island
//,Iaksh ‘
A O’\M NI
//OY rashious Kuriakose)
{ ’ : /

'Vlllage (Dweep Panchayat Agatti) ~ 682 558.

Applicants

Respondents

Appliéé;nt



2. .."?i}‘hef-_.Chairpe}f_;sf'on -
Village (Dweep) Panchayath
Kiltan-682 558 -

(W8]

The Employment Officer
Kavarathi, Lakshadweep-682 555.

4. Di.ré;:ct(jr- of :Pénéhayath
Department of Panchayath
I(aVarathi ‘-68-2', 555

5. "I he Executlve Officer
Vlllage (Dweep) Panchayath
K;llan, 682 558
! 6. Hontlcultuxal Assistant
Vlllage (Dweep) Panchayat,
Klltan 682 558. ‘ Respondents

(By Advocate _ " .'(M_l‘.S.Radhakrishnan (R1,3 & 6)

Applicant




o

Respondents

S/o Sayld VK.
Valloml <ad1yodu

Kiltan sland  akshadweep

deed Badusha Muhideen S.V.
Shahar Ban Vilas House

QChetlat f; . Applicants

(By Advocate Mr Grashlous Kuriakose, Sr. ‘& Ms.Daisy I Daniel)

Versus

'lhe ’dmmlstlator
U-_-, of Lakshadweep, Kavarathi-682 555.

Dneclox o
Sciénce & Technology
Chellat 682 556

Dneqox of Panchayath

). 1vif§|onal Ofﬂcex
Chetlat 682 556 '

Jumot Smentlﬁc Officer
Chctlal 682 556.

Respondents




I A K Sajeed

. Kalpcm Island.

3. AT, Ahadabi -
Athanam Thottam House
Kal‘peni-Isla"nd;v

4. P.P. Sulalkha o
P uthlya Pandax am House
Kalpem Island

5. (, P Noouehan
- Chémmanam’ Palh House
Ka]pem Island

6 ( Beebx ;
- Alakkalar House
Ka]pem sland

! 7. M P Mohammed
.Mulllpula House -
Kalpeni Island ' Applicants

ofLakshad\'weep, Kavarath1 682 555.

"l“he Dn ecton (Sewnces)
Admlmstratlon of the Union Territory
of [ al<shadw"¢p (Secretariat),

[\

Respondents




10.

1.

0A 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth I ouse
Andrott Island.

B.Ahammed, age 43 ‘
S/0 Mohammed, Bakakada House

“Andrott Island.

K.K.Mohémmed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland.

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/0 Khader, Matharapura House,
Andxott Island

M.Bampathi, age 50,
S/0 Asainar, Kakkett House,
Andrott Island.

.C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House
Andrott Island. :

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,

- D/o Kunhiseethi, Palath Puthiyapura House,

Andrott Island.’

ﬂ%ﬁ hal, age 48,

?)Ap 1ulla Attalada, Aliyathara House,
dgg@g_g sland,

, M

-t



‘ R

13.  A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14, [..Khadeejomabi, age 47,
"D/o Buhari, Lavanakkal House,
Andrott Island. '

15. _C.Pookoya, age 42,
“S/o Sayeed Mohammed, C Kunnashada House,
Andrott [sland.

16. . K.Subaida, age 39 years
D/o Kidave, Kunnashada,
"‘Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island. ’

19.  P.N.Hakeem, age 4§,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi,-age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22. Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island.

23. K. (, Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
;mm_/\ndxott [sland.

kidgave M.P., Pandathpura
w I»sland



26.

27.

28.

30.

(OS]

33.

34.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41
S/o Abdul Khader K Pelumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,

D/o Majeed, Puthiya Manzil,
Andrott Island. '
L.Pathummabi, age 37,

D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o0 Pookunhi, Halookakkada House,
/-\ndrott Island.

M.P. Movhammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House
Andloll Island. '

_ K.Mohamméd Fasal, age 32,
- S/0 Kunhi Seethi Koya,
Kadiyammada House, Andrott [sland.

K Mohammed Basheer, age 34,
« S/0 Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamall House,
/\ndlou Island.

A;B@hced Khan,  age. 39,

( Abdu Salam, age 33,
S/o Muthukoya, Kannathimmada House,

__Andrott Island.

- Hussain,age 31
., Kerakkada House,



37.

38.

P.Mohammed Rafee, age 25,
-S/o Mullakoya, Pachanal House,
"Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,

“S/o Basheer, Kakdchlyapma House

39.

Andrott lsldnd

Basheex Karakunnel, age 41

~ S/o Sayeed Mohamimed A. C Karakunnel House,

40.

41.

42.

Andrott Istand.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House, -
Andrott Island. .

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam
Andrott Island.

M.M: Sayeed Huséajn, age 27,
S/o Sayeed Koya, Moosankakkada House,
/-\ndrott Island.

<

43.

- 44,

45.

46,

47

ey

g IR e

XJ&

M. C Hammedathbi, age 37,
D/o: Yousaf Mylacheua House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, LLavanakkal House,
/-:\ndr(')u Island.

(Juhal Madeena Beegum age 37,
D/o.Mohammed B, Aliyathara House,
Andr(’)ltl Island.

okunhi Koya, age 36,
/ coob, Kolikkatt House,
And'rou Tsland.

K Dexvesh Mohammed, age 36,
.$/0 Sayeed Mohammed, Kachashada House,
Andlou sland o i Applicants

dvocate Mr.K.B.Gangesh)

Versus



o

[oS)

~J

10.

I

18

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats
Department of Panchayats

= Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mo hla,l_qn med Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker -
S/o Seethi
Aliyathara House, Androth.

Noushakhan M.K.

S/o;Sued Koya
nkakkada House, Androth

%mwed Kasim P.P.
dave, Palathupra House, Androth

Abdu] Akbar
S/o Subair
Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o Tbrahim




13.
14.

15

18.

19.

19
Mohga’fnmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohé:mmed Abdusalam T

‘S/o Abusala :
_Thecherl House, Androth

Mu:h’ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

I\;/Iﬁhéﬁqmed Khaléel

5/0 Abdulla

' Allyathaxa House, Androth

Muh_a_mmed Basheer C.P.

S/o Abdul Khader |
Cher ikkal Puthlyapura House,
Andloth

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



20

16. OQA301/2013

|, Auakoya T.V, age 44
S/o (oya Thankgal'T,
T hallath Vallyal kattu

Say'ed Koya‘ ge. 43
S/o Koya Kldave Allyathara House,
~ Androth Island

3. Mohammed, age 54
S/0 Shaban, Biriyammada House
/\lIdI‘OtlI.lSland..

4. Yousaf, age | 60
S/o Ahammed Kandalath House,
Andloth Island

I\/Iu € -‘:‘;'Rehman age 35
) - ch.etta House,

i 6. /\bdul Nasal 'age 38
! 5/0 Nalla Koya Kunnashada House,
/\ndloth Island

7. l\/lohammed Basheel age 37
S/o Yac:o,ob, ,Allyathala House,
Pue e 13 : R 1 .

9. ljookoya age 4:"
S/o: Koyamma Mayampokada House,
/\ndlolh Island‘

/”"——\

/ A \KZOIIOM,S\I\\Iqufal agje 43

% /_\ ﬁﬁ/o I(loyamlnal(oya Thachen House,




- @ ) : S

12. Hassan bage 30

13.

9/0 Ay%hommabl.' Bllutheth House,
Andloth Island

14. Jalal age 377
Slo Kunmseedhl , Palathupura House,
/\ndroth Island o

1S. Farook age 49
' @/o Koyamma Pochalam House
Andloth Is] and '

16. Abdul Hassan age 51
S/o Abdul Khader Karachetta House,
Androth Isl' .

17. Koya age 48
: Slo Sayeed Mohammed Thacherl Moosathada House
Andloth Island

18. ‘Bashec: age 47
S/ov Kldave' Moodampura House,

sam, age 42
kakem Pura House,

19.

20, ‘
, Koya Kunnashada House
Andloth Islav_ d. :

21. Mohammed nyaudden age 33
' S/o bay_ced Mo_hammed ‘Neelathupura House




lllyanalakam’ House,

25.
Andloth lslal,j 'fi_j b
- 26. l\/lohammed Saleem age3:42
S/0 Sayeed Mohammed;]
Andloth l%land
27. (Jaloo age 41 AR
S/o lhangu Koya Pentamvell House,
' /\ndloth lSldl’]d
28. Sldclceque'| age 43 :
S/o Kidave, Mod1yothada House,
Andloth Island
29. Qhanavas age 33
S/o Kunhi Koya, Pochalam House,
/\ndloth Island
- 30.
31. K o
8 anakal House
| A.nd‘l oth lsl hd:.
32, lllyas ’dge 36 ::‘
~ Slo: Ham?a K@ya Allyathara House,
/\ndloth lsland
33. Mohammed Basheer age 39

BENC\‘\ A

_3:‘1’«3.

S/o decedf \ yhammed, Aliyathara House,




37,

38.

39.

40.

41,

42, ¢

43.

44.

-Kunlmeethl age 47 Gl
'S/o /\boo Sala, Lavanakkal House,

23

Mohammcd Saleem age 33

S/o: Koyamma Kanmpura House,
Andloth Island

Shamsuddeen age 33

S/o-Abdul Kader Bellchetta House,

/\ndxoth Island

/\ndnoth Island.

Yacoob age'é:lS v
S/o Samddeen, Kunnashada House,
Andnoth Island

Abdul l].abbarﬁ, ‘age 38
S/o Sayeed Mohammed, Kannichetta House,

Androth_ Is]and.

lamal agc 4
S/Q Sayeed Bukan ‘Bidumkattu Bllutheth House,

gajma Beegum age 29

D/o: \Iallakoya Lavanakkal House,
Andloth I%land

Shahaha§ Beegum age 23
D/g K unhiKoya:

/‘\nd th 1




49,
50.

51,

53,
| 54‘{

s5.
- 56,

57.

58.

. /\ndx oth" I:"slcmd

R

ok

Ilasscm age 39

Slo Savcud 3uka11 Matharapura House,

/\ndmlh Island

‘Mohammcd Salcem age 38

S/o Yousaf, T hallath IIouse

I\‘/.I:_o H@im m ed -"'Mzu s'thafa., agc 36
S/o "Pookoya, Neganmada House, -
Androth Island.

Koya, age 36
S/o Attakoya, Mathi! House,
Androth Island.

Kamil, age 41 N
S/o Muthu Koya, Palathupura House,

~ Androth Island.

S/ Scuh] Koyd Lavanakkal House

/\ﬂdl()lh lsland
%kdi’iya dgé‘32
S$/0 Muthukoya, Bilutheth House,

/\ndloth lslcmd

Sd]lh ape )7

- S/o &umkoya /\ynamada House,

/\ndl()th Island

Rahmatl'ﬂlll;’ i
S/o Slddccc
/\ndloth I%l

\/lohammcd /,\'slam Naser, age 40
Slo- Sclycc,d Mohammcd Pa]llyet House,

‘ /\ndloth Island

S'a'v'ccd‘ \/Ioh;immed age 42
S/o Kasimi, /\chadapwakaltu House
/\nth sland

t Iussam age 29
‘ Kunnashada House



61.

62. | .
| S/o Aboo Salah Perumpalh House
- Andloth Island

63. - Muiecb Rehman age 37
- S/o:Sayeed Buhan Karakunnel House
Andloth Island

64, Noufel K, dge 33 |
' S/o Nattaya_ Koya Chenyadam House

65.

66. Shamsu Shumoos age 34
' S/o Chenyakoya M. Pentamwlapura House
Andloth Island o

QP:_aiiAdathu'. Lavenakkan House



12.

713.

74.

75.

76.

77.

78.

79.

80.

’AM\oth Tsla d.
) . :

S Rndvolh sl

Rahmat,;age 42 o ,
S/o Pookiitty! I\/I Mathll House
Andxoth Island .

Wohammed Hassan age 37
S/o Savecd Mohammed Achammada House
/\ndloth,lslaud;’ '

Shamsudeen,,a{ge 3.2
S/o Muthu Koya K. Nellal House
Andloth Island

Mohammed Naseel ége 28
S/o Muhammed, Pentamvelipura House
_/\ndxoth ]sland

Raulath Beegum, age 29 |
Slo’l I'hangakodya, Arathupura House
/\ndlot} I%land

F athahuddeen agc 38

Q/o <1dave UI( Makket House

Mohammed Mzustafa age 33
S/o Ahammadlya Jabalpura House
Andloth Island

by o :
M'o_hamn]}@

?sinﬁ, age 47

etheu apurakatte House

) s
LAt

P}cu;n-zl 'Koy a_gé 42
S/é’?\ amm Makkett House

R N



84.
85,
- 86, '-
87.
8‘3
8_9.:
90."
91,
92.

93. N
- Slo Sayeed: mnan Kandalath House

N /\ndmth Isldand.

27

/\ttakoya '1g,c 49
S/o Yacoob, Allyatham Housc

/\ndloth Isla"'

':"%EiyapUI'a House

1ahully; age:34
@/0 Sayced I\/Iohammed Palllyett House
AI’ldIOth I%land -

Bashcel age 55
Thdchcn Moosathala
/\ndloth s]and

‘Mohammed 12 anook age 33
- S/o Nallakoya, C.L., Tharampalli Makket House
/\ndmth Island '

'-:VMoosal.(ada House

Salecm age‘Bl ! :
5/0 Seethl Kalakunnel House ‘
/\ndxoth Island

Mohammed Kasnm age 33
S/ _-;Qhammed P.C., Pathada House

Lavanakkal House

Mohammed: issain, age 41

/\nd ioth Is]and

%‘*Sabn "<han age 33
;\0‘4\”‘“57 “‘S[o" Hoyammakoya "Thattampokkada House".

 /

*(.J/ Wj{"’ \/'

idtoth Island.

kan Podamkakkada House

)



96.

97,

98.

99.

~101.
102.

103.

105,

R L e D

23

Edayakkal House

| Mohammed Musthafa age 42

E dayakkal House
Andloth ]sland

Navas, agje 25 :
S/o Hussain; Thahlra Man21l

. /\ndloth Island

Hassan age 33 _
S/o. geethl M, Lavanakal House
/\ndloth lsland

Mohammcd Basheel age 42

S/o Y__ousaf Nellal House

S/o Kldave K Palllat House
/\ndloth Island

Muthu Ko‘y"a age 39

Slo Kunhl Seethl Makkette
/\ndxoth Island ‘




109:

10,

111

S 112.

: N
/ A ;J/“”’or i \.S/_ :
R W ki

| /\ndxoth Island

9/0 Satha1 Kanmpma House

lala] agc 49

Slo You%afP Moodampwa House
| /\ndloth Island

Kldavu ag,e 55
S/o Indeen M., Bmyammada House
Andloth Island

'Kldavu age 59 _
S/o IIJab \/Iekkat House
/\ndloth Island

' Mohammed Salahudheen age 26

S/o Koya T.P; Kandethllouse

/\nd oth I%Iand

n}e S_=11akee'r, age 22
ethi, Makket House

Mo[' mmed Althaf age 24
9/0 Jamal Mayompokkada House
/\ndloth Island

/\bdul (Jafooi age 28
S/o Nallakoya T, Bappathlyoda House
/\ndlolh lsland

. Mohammed Yathlya Khan age 23

S/o _3'aéheel": Ki,. N_I_a;h]l House




120,

122.

124,

125.

126.

| /\ndxoth Island

o o — e
: o oo :

/amul /\bxd age 41 |
S/o As%amax ‘N. P Kandalath House

/\ndx oth Island

\/I'ohammcd :age 50
Slo Abdul K 1adel Kaval Chetta House,

S/o_fS:iﬂ'd‘dlque‘,'i.Kunh‘a&s‘qav a House,
/\ndloth Is]and o

M.ohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House,
Androth Island:,

Koya, age 37 -
S/o Sayeed Mohammed Lavanakkal House,
/\ndloth lslcmd

1\/lohannncd Rafeck C.P., age 38
S/o gayecd Chenkkal uthlyapwam

S/o Ukkas ,“311;uthelh House,

_ /\ndnoth Island

Mukbccl age 28

" S/o, Majccd L., Perumpalli House,

/\ndloth Island

Rashccd Khan agc 33
S/o K"i ve'i'/\ Blyyadachetta House,

inmcd Ka%nm age 30
7} }a]’lal\ovavaennashadd House,



o 132
e

:‘.-:.134.;
| 13l5..~
136, X
Y

138,

S/oledavet Poovadakkattu House
Androth Island B

Mohammed Saleem age 31
S/o Hassan Kunni, Keylyoda House

' ,/\ndloth sland

Koyamma age 47 .
S/o Aboo ?aleh Kavalchetta House

.Abdul A7eez Khan age 41
Sho. Mohammed Blrayammada House,

/\ndloth Island

E



145. A

147,

149.

BE

153.

' Lly b .
b/o Kunmkoya M P., Chekummada House,

L R

S/o Nallakoya Perumpally House,
Androth Island ‘

Pookunm agc 56
S/o Yousafllajl Bappathlyoda House
Andxoth Island.,_ S

| .,nedlB ,'sh.eer age 38
S/o deavc Al Mayampokkada House,
/\ndloth I%land

I

Chc’i i')';'al<0yé' 'ag*e'36
S/o Kunmkoya P , Thacheri House,
/\ndlolh lsldnd

Nasecmudheen K S P.,age 28

S/o Abdul Khader F Karachetta Sarommapura House,

urahrhan, age 31
/\ndloth Ieland

Kunhlbn ag?c 46




33

156. G
- nal House,

157.
- VK. okade House,
Andnoth Island ‘

158. . Bathf agc_, 0
N Sd}’ecd K., Kunn',ashada House,
Andlothleland N S

159. Mohammed Kmalshi age 25
So. Sayeed Mohammed Karakunnel House
/\ndxoth Island

3

160. bnaJ age 47
' 5/0 Kidave K, Kunnumpura House,
./\ndnoth Island

161. Mohammcd Raf'l ‘age 31
S/o Ham/a Koya K. Pathummapura House
Andxoth sla(n:d :

162, *gezé

/ KC Pall;y_afn House,

d t ar age 35
- S7o Kunni: "t_hi Makkett House,
Andloth ls nd '

163.

164 '@ajeed Mohammed age 54 .
9/0 Kldavu Poovadakkattu House,
/\ndnothlsland e

165. Lo
:,'hach¢ri House,

v

\-.//’ v
b '/\ K

L

H .

i Y Trth:é?p : " ' '
LDM Vi 74 i . 3
ES “y.a:-_P.,-:Thachen_ House, -

o\ & vk'b'ob age 40
\,/ * S/o KlddVU K Ammelam House,

\\ (‘IMBENCA /\ndzoth Isléndi.;;* '
gyt , ) N




168. _Mohammed Rafee age 42
Slo Koyammakoya Mayampokkada House,
/\ndxoth lsland

169. Mullakoya age 47 y
S/0 \/lalecde Lavanakkal House,

170. ) : g
%/o Kldave P Ammelam House
/\ndloth Island -

171. Mohammed l\asm age 46
S/o Yousaf, Bappathlyoda House,
/\ndloth Island

172. Kadeeja, a&e"Sl
/o Kidave K., Thacheri House,
/\n(hoth Ishnd

173. Mulld ';"’~§

174. Man/oox A ayeed P. P age 25
S/o, M P atehullah Pu1ath1kkatt Puthiyapuram,
'/\ndloth Island '
<l
175. /\li'/\k'ba'r ( age 25
S/o.Cher 1yakoya Kannathimada,
/\ndloth Isla d,

i

176. I\/lohfxmmcd éalccm age 33
%/o Shcnkoya Kunhah Housc

a-“\,p

Applicants
(By A BlGangesh).
Versus
1. ”l hc /\dmmlstl atdl
/\dmnmtrahon ol"the UT of Lakshadweep
]\d\/dldlhl 682 '535
AT M P T
‘\womw,&ﬁ% ol Laksl ST



g AT
P\gw\us R,
o

35

of Lakshadweep
Respondents

(By Ad‘vocate I\/I B Radhakrlshnan)
17. OA 302/2013
1. Iaf er age 35 _

S/o BabLUan Pannethechetta House

Am]m lsland '
2.
3. - :

S/ /\ttakoya Mah.ka House | .

Amml Island. . | ' .
4, Nallakoya age 40 "

S/o A'bdulla Koya Puthoya Kannlyam House

Amini;
5. ;ed,'age 47.

ed Kombam House
6. agé.3_6
Kidave i-ottechetta House
: /\m'ml lsland o

7. Jabbax P C age- 36

S/o Cheriya Koya, Puxakkachetta Housc

/\mlm Island

ya, Mampuram House _
Applicants



Versus

L. f? hc Admlmsualm , '
Administration ofthe”U ofI akshadweep
_.Kavalathl 6825'55

_A'dmlmsu-atlon ofthe UT of Lakshadweep
' l\avalathl 682 555 |
3. Dlsmcl Panchayat |
Amini represented by its
ercutive*Ofﬁcer '
4. Village (Dwecp) Panchayat
Amini Island represented by its

Ixecutive Officer. g Respondents

(By Adj\):osca'tie_:_iMrfSJSéthkrishnan/M/s Sheriff Associates)

1S, OA 30320 13

I Aboobakcn vage 41
9/0 I\unhlkunhl >allam House
I
. Kavcnalhl sland

2. Mublhafa B. K age 45
‘- 'akakada {ouse

S/o Chcnyakoyia K , Aynipura House
l\avamlhl Island '

5. Yacoob K. P' : a‘gé 41
S/o Kidave U P.; Kuttipapepura House
}\d\’aldlhl JSland




1.

14,

i RENCD
Bkal 31'7'{\"/

Mcheb Rehman B age 30
S/o Ihangakoya Bn.ekal House
Kdlealhl Island o

Sd_]llhd P, age 32
D/o Ali /\xadam Poovmoda House
[\d\’dldlhl Island

.Basheen P I age 44

%/o Mohammed Palllpufa Puthiya Illam House

Abdul RafeekK age 44
S/o. Ahmed Kattimmada Kadapurathaba House
Kavarathl Island

Salaem A. P ':':agjic 34
S/o. Mohammed CP., Athampapepura House
Kdvmalhx Island

Mohc\mmed I~ ! ‘ssam P.A., age 29

‘flk'ad House

/\n\vax Al P age,39
Slo, Mulhu Aynepuxa
(dvalalhl Island




20.

21.

22.

23.

24.

25.

SRR

(avalathl Is;,_, { .

Mamkfan K age 30
S/o Abdulla A Kuttltapepura

‘ /\gjam lsland

H]dayathulla S. M age 36
- S/o Hamzath B. K., Subalda Manzil
K'a_.val_al_h_l lsl;md

S/o Chex 1ya Koya K.P, Paklchlpuxa
Kavalathl Island

Sulihi&n' (lP’ d'g'e 38

S/o Kldave U P. Kuttlpappepura

_- Kavalathl sldnd

Yacoob C agve' 40
S/o.Y¢ 'fP.'. Puleenakeel House

<.a\f athllslan
g’f\t

—

ka8



32. Mohammcd-iRaﬁ .,i 3 .
S/o Chcx lya I(oya Pallicham, Pulipinnakad House
Kanldlhl Island ’

33. Pookoya P P age :

' S/o Babujan M Puthxya )
Klltan Island

ra House

34. Ilussamah K P , age 33 :
S/o Muhammcd C, Kuttlthayapura IIouse
' Kavalalhn Island

35. Stllai'man M ‘a 'e 37
S/o Hamzath M., Maidanoda House
Kd\/dldlhl sland

36. Kaja Hussam C age 37
S/o. /\hammed Khan T.P. , Chungam House
I{a\/axa"n Island R

37.

38. Mohammcd %haﬁ K.P. , age 32
- S/o %ayed Poo, A; Kakachlyapura House
Kavmathx lsland

39. -Mohammcd Raﬁ B.; age 33
S/o /\uakldayc T P, Beexamhoda House
Kavaxathl Islcmd ’




T AR TR TR T
TS T
5 YRRt _'Tf;g B

43.. :‘

44,

45. va ,lhaih age

i 'mmcd T Amanathakepuxa House
Kavqlatln Island

46. Sheuaf‘udheen age 24
%/o Al A Poovmoda House

Ka 'dldlhl Is md Applicants
(By Aa\;o'cfate;' M(ﬁ.l{lfB.GangeSl\)
+ Versus
Respondents

/'f
/
i ) dthummeectta House
R LAl
\& A\ .'.- i
\ SN
. r// ' 3



A (}l”’ i\"~¢
A 'HQ) S,
VO TR,

P.I. %naj age 3 ‘
S/o Abusaia, Pu‘glyalllam House
Amini Island :

KK, Razak, age‘27
S/o-Khader kaa Kunmyalamkakkada House
/\1mm lsland L

v',“,'s’hraf age'3'7
9/0’Ahamed Pallam House

K C \/Ioosa age 44

Slo /\uakoya Keelachery House
/\mlmlsland .

B <d5mlk0yd agc 42

S/o Chenyakoya Balapp House

Raheem'M age 33
S/o. /\bdullakoya Madam House
/\m|m Island

V Pookunhl . '
Sto T .C. Yousaf Noormahal House
/\mml lshnd ‘

Versus

Applicants



O

‘D ICClOI ol Educa‘uon

|OS]

'Dncctmatc ol I*ducatlo
Administr ation ofthe U of Lakshadweep
'I\avcualhl 682 535

4. \M]lag,e (Dwecp) anchayat
Amini Island represented by its
L xccuuve Olﬁcex _ Respondents

(By Advocdte Ml S Rad 1aknshnan)

20. '() A No 325/2013

I Mohammed Abdul Razak
| : g/o UK. Nalla Koya
/\Ildlddd Housc
/\ndlou Isiand

o

Kcmdmam l Iouse -

'Bmyan'lmada j USC
/\ndxou Island. H “Applicants
(By Advocate M A;‘<,;f3@;; Gangesh)

. T hn, /\dmmlstmtol :

/\chn;lnzn_.sualxon ofthe Union Territory

[ Laks Kavalathl 682 555.

B Itmcnt of I“nwomment of Forests
gu n lcmtony ofLakshadweep, -
'cualhl 682 555. Respondents




Kavéiathl Island

Abo{obac’ker l".,K:_.., age 34
S/o Fathahulla,:Puleenakeel
Kavarathi Island.

(]

4. Jehdngcm A. P , age 32
S/o Hameed, /\llapwa
l\d\/dldlhl 1sland.

5. Shajdhan B o age 35

Applicants

Kavatalhl 687{:555
— n,ptescnlcd by its Director

// BT P
Ve (}I\,
,4, 5 R {5,

. “%éfv tathl Island mpxescnted by its o
utnvc Ofﬂcm ‘ - Respondents

. y

H\’ Late: i\j"/l‘ E S-."R%i@h‘gl(ljishnan)



FaneEete 18

l. l cno()l' agc

2
Applicants
(By Adv'o‘cat‘e: M‘r.K.’B.ﬁGahgesh)
Versus
I The Adiministrator
/\dmnmlmtnon of the UT of Lakshadweep
l\d\/dldlhl 6‘%7 553
2. Ducctm d)fP’ n'chayals
3. V;D;ej‘.peu.'gne‘m of ;lfixlvi1‘011111¢11t & Forests
Union Territory of Lakshadweep
Kravaralhi—‘682’555
4, \/lllaoc (D\vccp) Panchayat
l\ vamthl lsland represented by its :
1 Respondents
S/o Mohdmood Hajl Chendlpwa
l\d\’dldlhl
2. Samul llamccd P P ,age 39 -
$/0 Al K P Poka1a Chepura House,
l\avmalhl ;
3. Moh
AL 4{17'\\7'
—}“ \,\V)MUW(\ : 3
,Y [ e ,"lj
. e

'allam IS louée



45

5.
P QQam House, _
: : Applicants
(By
Versus
|, The Adrinistrator
Administration of the UT of L. akshadweep
Kavaid[hx 682 555.
2. Dneclox ofl’anchayats
Depallment ofPanchayats
; dmm’ 11atlon' of the UT ofLakshadweep,
3. _
ducallon
Admxmshatlon of the Umon Territory
_ of I ak@hadwecp, Kavarathi-682 555
4. anlaoc (DW" ‘_p) Panchayat
Kavaiathi sland leplcsemed by its :
1_->\C(_—Ulil\/.C :3011,1_0;61. o Respondents

App}icants.




,' Depal-lmen o’fPanchayats
/\dmlnlsuatlon of the UT of Lakshadweep,
‘Kavarathi- 687 555

The Chief xccutlve Officer
District Panchayat Unit
Kiltan, Union Territory

ol Lakshadweep-682 557

o

(By Advocate: A41‘;.'S.T{.écilwal<l'iShnan)

25, 6"A‘3,3"’1/201'3

I Iiussam K C aoc 34 _
5/0 deecd Mohammdd A.M.
l\auly' 'nchaua (llouse) Agatti Island
[of L dkshadwccp
\Von l\mgj as-casual labourer in the Department of
Scmnce & lcchnology Agatti, Lakshadweep.

o

llydcn P.

Slo Sayccd BL ha:ll Haji U.
appa 'o.use) Agatti Island

Respondents



47

Applicants

wjékose, Sr. & Ms.Daisy 1.Daniel)

€rsus

cep; Kavarathi-682 555.

2. vChalrpelson : e
Village (Dweep) Panchayat Agattl -682 557.

3. | 'Chaupmson :
' Vlllage (Dweep) Panchayath Chetlat Island-682 554.

4. 'The Jumon 901¢n11ﬂc Ofﬁcer
Depallmem 0. Sc1ence & ‘Technology

5. The Jumm Sci" plﬁc Ofﬁcel _
Ibepaxtmen'_ of—Smence & Technology
'Agam 682 557 o

6. Duectm ofPanchayath
' Depantmem of Panchayath

' Kavalathl 682 555. ~ Respondents

(By Adv()cate M1 S Radhaknshnan f01 R1,4,5 & 6)

ApplAic-'a'h.ts'

‘Versus




I\dvcnaltl

3. ’Sub Dl\/lSlonal Ofﬂc
Kiltan lsland Umon'f_ er '
Klltdn G

ry of Lakshadweep

4. Director
Services, ..
Ul ofLakshadwecp, Kavalattl

\

(By Advocate \/Ix 9 Radhaknshnan)

27. OA 344/7013

L. I\ﬂssinﬁ A .
Sto. Auakoya pp
_/\hyalhala Ilousc Andrott

2. J_alavluddm N

h 'Ja:da House Andxott

Lo

Mohammed I— assan C. E
S/o: Kunh11<oya SVP
'l dayakkal H'ouse Andrott

4. l\/lohammcd Ra(eek CK
S/o, Koya K. C
Lhcllya I&akkanal House, Andrott

5. M'oha'mmcc Kénialuddih M K
S/o S-hlhc_lbuddm Pookoya lhangal

Respondents



.‘.'8.. -

I

(W)

(OS]

#9

'Admn _'slri_ | .iij":i”’,U on Territory

of akshadweep Kavdlam — 682 555

Dnaclm ol Panchayals -
Dcpculmcm of Panchayats

'/\dmmlsucmon of the Union Territory.
| 01 l,akshadweea Kavaxatt1~— 682 555

,J')cpartmcn'l of Elcctricity

Union Terri 1":‘0.1"5:/5 of Lakshadweep
‘Kavaralhi-—'—' 682 555

Vlllczg,e'(chc_p) Panchayat

pr esenled by its

28.-

SN

[o8)

/\ndlou' sland

OA 345/2013

yshommd l*. T

'D/o l lamsa l llacheua House Agathl

li3€5é. 1’at}m n‘q-mja;.l?j;\/ o . ,
D/oKasleoya; Puthanveed House, Agathi

S/o I,,ale Usa,
MelaxllamH‘

Applicants

~ Respondents



o~

VA s 4 i p it
bt ; !

BO

Slo'k Kasmi Koya C P
Poovmocla lJouse /\oathl

thi

Kunnathalam; Housc Agatm

Nazer K -
S/o.Kidave - o
Kunnikathiyapada House, Agathi

Showkathali M
S/o UmmerB
algdydchodd llouse /\gathl

S/, \miihaan
Pathada House Agathi .
'/\boob'éﬂckc'n N.M
S/o./\bdu! 'Rahman F

lx akkadé I I()usc Ag gathi

Asharc 6
S/o. Mohammed Koya T.P

.( hallakkad ]louse Agathl




£

b
b
&
'

20.

21,

22.

25,

26.

27.

Muhammcd Ko a{B.
Slo. Koya , i‘."~.:- '

'Bxyalhabwoda House Agathl

I\afcesa M Kt
D/o.Abdulla Keya K _
M0(>th'1mkal<l\ada lIou%e Agathl

‘/\boobackm L:JP'
S/o /\l,} Mohammed

Hmdumb; M
l)/o Auakoya

apappada llouse Agathi




32

33.

40.

J\u

MYy
oy oL u\Dl'v”N/S

Sa meer i
S/o. Ma]ced
M umhn nthopz_l

Saycd Mohamn_led 5
S/o.Kalid P '
Iz lla llousc /\oathl

_Naseer "l‘.P. .
S/o.Muthalif
l hd\ kut Pulhlya Ilhm /\gathl

U baid U~ ,
S/o.Hamza U
‘,Umminerodachetta House, Agathi

Sycd l\/lohdmmcd I\ T
S/o /\boo bdla l

Sl/ol alhaflulla . ‘
B})’d%hdbl)/Odd House, Agathi

l Lualomma T. P ’
D/o.A bdul l\adukoya P.C
,l hekku P ullnyanlldm Agathi

.~c—‘-’

r% I



53

late‘y\ﬁftﬁko%ya: o
Koodam llome A&athx

47.  Sh ow kath a_l 3
S/:o,;.l,,“a:t_e A’ttal;o'y.a v
Sailani){_oda I_“_IA_O'USC, Agathi

48. lesamudhccn V. K
Stolamza C:K (1 ch) ,
\/adak chla H]am /\gathl

49, Cheriya Koya "A;.;K

50. , |
S/o Kasml-Koya A
Chglchalakﬂpﬂda House Agathl
S51. lyed' Moha
S/o Yousal
KUnnumpL Applicants
(By A
1.
2.

nc."'i 'by s Dnectox 682 555

/;YT;T» ‘
ON\H@T,% o
\’ B




T (TR P
-_
i 5“

4.
Respondents

(By A
29.  OA'346/2013 0
. Ummer Fan@Ok-Shaﬁ

S/0.Aboosala |

Malikakal HOuse Aminii
2. P.A decdali ,

Sto. Ildm/akoya

Puthlya /\sharoda House, Amint
3. Rahmalh Bcégalﬁ I

D/o Ahamcd . Malikakal House, Amini
4. Ahamedkoyéﬁ = ’

S/p,.[(anl('i;d‘c_izv,u,[Surambi House, Amini
5. Vd]lydbi PC . ‘

D/o /\mhukoya P alliyachetta House, Amini

:Mallipura IHouse, Kavaratti
7. Pac
(akoya; Vadakkilapura,
i Applicants

(By /\dvocaleMlKB Gangesh)
: Vetsus
I i’[‘h:c’ /\dmmlslnatm ‘

A/\dnn';ijni,s‘tj;éﬁi(')n of the Union Territory
"’dweep, K;a"vafatti — 682 555

Panchayats

y ) n ~ofdthe Umon Territory
[ ]‘@:‘1 had ecp, Kava1 atti — 682 555




3.
4,
5.
;Ex‘ecut— O’fﬁcel ,g.682:,;555
(By Ad '
30.
1. Aszuharabl P

DJa. Kunhlkunhl '
: P.ja_ll,l,c_ham; HOus:c, Kavaratti Island

‘.jj;. e -l“

AN

2. MdhdanOl M P

UL N

o =3 i C . .
4 ,;,‘ 0wr4l87,?4 \8,»;, 7 ] Kavalrattl Island
/ .. > ",r} vxpl .7
("
l

' y_l_(avaratti Island

Respondents



10.

'mbe(, T. P ‘
mmed_ K.P’ :
apula Kavarattx Island

12. Beefathumma B
D/o Aboobaclfgx

‘:1 MY

13. Rahmath Bcegum P. P
D/o.Attal K.P.
]‘I)O;LhdldCthUId Kavaratti Island

Applicants

Respondents




~ A 57
31.
].
2. A =
S/ 'Muthuko -
Suramb1 Iloul ; Amml
3. Anwar Hussam

D/o.Essa -

Kotlapura HOUSC Amini,
4, bajltha Beegdm .

D/o, Sayeed Abdulla Koya

Be 1'<House Amml g

s. Haiﬁee‘dathbi“ o
D/o.Shaikoya _
Monakkallachetta House Amini

6. l'{"assaihal'
S/o Mohammed
/\llmmcchetta House Amini

7.
é;,IA-__Ioj{Jse,'Amini. Applicants
(ByAd B Gangesh)
Versus

1. [hc Admmlstrator

/\dmlnlstnatlon ofthe Umon Territory

01 L akshadweep, Kavaratti — 682 555
2. Dnectox o{ Panchayats

Depanmem o .iPanchayats
on oflhe Union Territory



Respondents
2. Abdul I-Iassan
Slo. Attakoya
,Kajthatt Ho; se Andrott
3. :Sayed Mohax,v,med
j;S/o 'Aboosala :
;Karachetta ILloUse Andrott
4, _Mohammed Hussam
Slo. Mohammed ,
:Bappathlyoda House Andrott
5.
Applicants
(By Adyo
.'Vers::us
1. T he;Adm’xmsI”trator
Admmmtrgtmn of the Umon Territory
ofLakshadwe”ep, Kavar‘attl — 682555
2.
3.

" \ -‘
70T My
/. 3 \f\nhllo )
r /~ TN i

At

Resp@ndents

e
T BENS

¢t Ty SR
~ - .
~ v b
o d E ,,V' '
T
A
\——F"



33.
I
2.
3.
'Kunjanattlchetta Andrott
4, VYousaf
S/o.Pookoya . '
Puthlya Fddnyakkal House Amini. ' Applicants

(By Aq'i:‘\“/fo‘cate?-f‘Mqr_l_‘fK..B;'Gahges;h)

D eep) Panchayat
Afidroit Tsland répresenited by its
Executlve Ofﬂcex _682 554

Respondents




Mansoor Al p
Slo, Muthukoya y
_Pemamvehpura House Andrott

4, Mohammed 'I'alsal
S/o. Snddee;que o j ,
Makket House;i/\ndrott ~ Applicants
e .

Respondents




K:P.Homzakoya . =1
S/o.Aboobacker ¢ [,
Kamalmalmlyoda Puthlya Illam House, Agatti.

K.S! Jowkathali
S/o. gydubukharl :
Kondmoda HQuse Agatu

B S v,alzafudhcen“' o

S/o: Ummer Ella ' ¢
Bccyakumyoda House Agatti

'V K' Moh'a‘nnhe'd' Mukth'ar .
S/0.Abdulla Koya

Vadakk Ku}nnmamel House Agatti

Applicants

ep_, Kavax attl 682 555

‘Panchayat
: "1esented by its ‘L _
682 553 : Respondents



V ‘_.;K B Gangesh)

Versus ‘ ;-Z

I 1 he Admnfustx ator
/\dmlmstxatlon ofthe Umon Territory

of Lakshadweep, Kavarathl 682 555.

2. T he Dlrectm (Sexvnces)
Admmlsnatlon of the Union Territory
of L. akshadwecp (%ecxctarlat)
Kavaraul — 682 555

3. Dcpartment Qnguculture
Urion 1enlltoiy of Lakshadweep,
Kavatathi - 682:555.
Replcsemed by ifs Dnector

(By Advo ‘ate M1 S Radhaknshnan)

37. bfA 3‘5_}5/2()41;'31 o

l. Muthhkoya
$lo. Shaflkoya:i: L
Kakka‘ al House, Anfhott

e f the Union Territory
Kavaratti — 682 555

Applicant

Respondents

Applicants



4. IVlllage (Dweep) Panehayat
“Andrott. Island’ represented by its :
I*xccutnve Ofﬁcer -682 554 Respondents

(By Ad~¥~q¢;a1¢: Mr-_S,_. Rad-h?,i‘-kr.l?s‘.-hnan )

38. (;)A,S'Sts/z;dx;‘, i

Maln{;kkakada House Kalpem Applicants
. W

(By Advocate Mx K B Gangesh)

Respondents

1"(‘"?\- ; ‘
;\ ow\\.\us(@fy Ad :
; Q~ :\



4. /\bdul L dthecf
S/o.Pallath Kunhl Koya!
Nenempappada - louse, ' Kalpeni

. Attakoya ) 'L, ;:

’i

\ ') ”L/ BENC\(\
NGO




14.

15.

18.

S/o Kasm." {QOyai
K dapu 'illalg”n House Kalpeni

Applicants

= D partmem ?f Panchayats

IS .f 'dmmlsnatmn of the Umon Territory




4
its :
Respondents
40. A:358/20
Abdul LathEe, : -
Keela Villattom, Amm Island
Lakshadweep oo Applicant
(By Ms.Shahna K-a‘rlthji:keyan):f
:V“e'r:sus , .l’“
: - ‘i!'
1 ,V{llage (Dwecp) Panchﬁyath
: :Amm Island.
R “sented by the Chalr Person
2. :
Depaﬂmem of Panchayath Kavarathi
3. "Dlrector -
E mployment and 1 1ammg
Unibi Terr 1lory of L. akshadweep
Kdlealhl ) s Respondents
Applicant

(By Advocate Ms %hahna Karthlkeyan)

o Ve‘rsus-

l. V 111age chep) Panchayath
Amm' sland 0 .

ted by the Chax,r Person

f Panchayath
682555



&7

42. .Afééfi/mi}"zz:

Rabeehathulla B. P aged 35 years
S/o. Mohammed Koya TN, :

Labourer, Klltan Resndmg at Vallyapura House,
Klltanlsland Lo

Versus

1. ‘Thé'Administrator,
l)FofLakshadweep,
Kavaratti-682'555,
_.I:lec;ncal.l)nvmon Kavarathy.

2. .Dn,ector of-Panchayat, |
) tmcnt‘ 01 Panchayat

5 aged 28 years
abbu:er Ammal

Respondents

Applicant

Respondents

Applicant

vl



[ R Tl - ek Pt SO
EAE i ) 2

©d

,yat
TH ,Lakshadweep,

Respondents
44, ()A 364/2013
Abdul QUblSh 'S/o. Samu AbldP aged 27 years,
Malikakal, Kiltan, U.T, QfLakshadweep, working as
Casual. Laboulel {1 ',S»tock Inspectors Trained Labour),
Animal Huebandly ¥ r
Kavarathl . Applicant

2. . Chalrperson Vlllage (Dweep) Panchayat
ﬁK'l" an = 682 557

Respondents




69

3.
Applicants
(By A ._v,o;éat@- M, '?K-B: Gangesh)
Versus

1. The Admmlstrator .

,/\dm'inis,'tratlpn ofthe Union Territory

oI L akshadwcep, Kavarath1 682 555.
2.
3.

POILControl T wer Andrott— 682 554

Represented by 1ts Ofﬁcer in charge.

i 4. Dnectorate of Alt & Culture
Admnmstl auon ofthe Uhion Territory
ofl akshadweep Kava1att1 - 682 555.
Respondents

< G TR, e SR 2T
o ;gh’\\\HS/r\ k . pu,se, Andrott.
%, .



',urrq,
hDMu‘ *

’/S;;o ?

A,,g. mww% o,

;‘\f (3

¥0

il

fSayed AKoya dged 44 years S/o. Pookoya,

Mcelac e’rl House Amml

ih budheen Thangal, aged 28 years,
gth House, Andrott.

Applicants

Admlms ,all'on ofthe Umon Territory of Lakshadweep,

Kavarattn 682 1'555 ok |

|
an age (D\A/eep):Panchayat ‘Andrott Island,

rcpresented by '1'tlexecut1ve Ofﬁcer - 682 554.

"7vrv'ﬂ? 12

Respondents



E

$/o. Sayed Mohammed,

ears, Sayed Ismail,

d-5 | yéars, S/o. Muneer,

Ham/akoya ag;ed 52 years S/o. Koya Kidave,
Chckkdrakkad House Andrott

48 years, S/o. Nalla Koya,



Applicants

2. -Dll@ClOl of
chpar tmcnl .

Respondents

rsi S/o Koyamma,
Kavaram

T i yshabl _,ag! . 36 years D/o Hamzath

ALES 7;!/}—;

A




@)

8.
9.
. Applicants
(By Ady
Versus
. The /\dmlnlstlalo'r,
/\dmmxstnatlon ofthc Union Territory of Lakshadweep,
Kavaratti- 682 555
2.
3.
()I Lakshadweep, Kavar athl
by its Dlrectm 682 555.
4 Vlllag,c (DW';' “p) Panchayat
Kavaratti [sland, represented by its
l,xocuuvc C)’l cer ~ - 682 555.
S. Vl“dE,C (ch: p‘) Panchayat
Respondents

' '_ 32 ycals S/o Hamazath,

Pulhlya Illam “I'(a\/dram

@*ﬁ; .




. Tme vt T

: 24 years, D/o Ali,
atti,”

7. 'Ab'd';ll :Rvé"/..ak?:; gcd2 r_s, S/o Mullakoya,
‘Sarabiyoda’FHotse, ‘l;<ava-ratt‘i’. Applicants

(By Advocate: Sri KB, Gangesh) A
Versus
l. The Administrator, .

'Ad[ninis‘t;fd@_iq “the .

Dcpantnmn _An.‘il}:ial 'I-ij'usbandry,- ,
Union Tcrritory. of Lakshadweep, Kavaratti
represented by its Director.

[\

3. Director of Pén’é’liayats, :
Department fo:l:‘ Panchayats,
Administrationof the *
Union Territory of lLakshadweep,
Kavaratti, -
4. Village L)_\x/ﬁ"ep:):j"l?’ anchayat,
Kavaratli island represented by its
: fficerl |~ Respondents

50.  OUA No.372/2613

' ldmaludhccn/o Z\'baulla u.C.
Mudakkiyoda House, .
Kadamat. "~

Applicant

Lor, P
: « {'the Union Territory
adweepy Kavarathi — 682 555.

l"lf_h“zé" (Se . 1ces)

5‘ ‘? Y RN e t T .
z /A\iﬁ},?l' istrationof the Union Territory
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of Lakshadweep (S*e‘(':‘r“etfa'riaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. ' Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

QA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Me¢lad Manzil, Andrott. - Applicants

(By Advocate: Sri K.B. Gangesh)

1.

‘«_ Ql\AndloLh Island rcplesemed by its

Versus

The Administiator,
Administration of the’

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555
Environment Warden,

Department of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,

Résponde’nts



52. 0.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory ofLakshadweep 682 551. - Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555. '

2. The Director (Services)
Administration of the Union Territory
- of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555. '

3. Director of.Pa:nchayats :
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of ,
Lakshadweep — 682 557. - Respondents

(B‘y Advocate Mr. S. Radhakrishnan)
53. QA 381/2013

I. B. Saidali, S/o late Mohammed Koya
" Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muharnmed Rafeek, aged 42 years,
- - Mo~ S/o late Muthukoya, Kattampalli Poomada,

£ Q\\TADMW/“ ?’%~ \Kalkkdndlyoda House Ag,attl Island




'.' - 77

4, T.K. Sar ()mmabx Ag,ed 36 years, D/o late Kunhikoya
Keelaillam lhekkeelapuxa House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)
' @ Versus

l. The Administrator,
Union Teiritory of Lakshadweep, Kavaratti.

2. The Chairpetson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
~Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
“Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

.- Ishaque A.C., aged 35, S/o0. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
/;,:Er,-p. \ Kiltan Island, UT of Lakshadweep.

“eruAbdul Rasak K.C., aged 37,
L 1o ‘./o, Kasmlkoya P.R., Bus Driver,
;/D@mu Panchayat, Klltdn
Rc/mdmg at Kattichetta House,
Kllltdn Island, UT of Lakshadweep

Applicants

Respondents



Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner "'Htl‘lct Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of L. dkshadweep

(By Advocate: Sri PV Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555.

Chief Iixecut?ive Officer,

District Panchayat, Kavaratti — 682 555.

(By Advocate: Sri S. Radhakrishnan)

SS.

L.

o

6

’Y . f\r\f

o~

7,1__

OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,

Applicants

Respondents

Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,

Amini [sland;;Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Umon Temtory of Lakshadweep, Pin — 682 552.

Moosa Peechandam aged 38 years, S/o. Abdul Khader,

Mannathachetta, Amini Island, Union Territory of I.akshadweep,

Pin - 682 552

Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Tetritory of Lakshadweep,

Pin - 682 552.

. Khalid A_P. aged 35 years, S/o. Alimohammed, Aliyachetta, '

\\

.

.','.
{s
S

R

//j o fAmml Igland Union Temtory of Lakshadweep, Pin — 682 55A )
C

: J%fecxul a P.C aged 25 years, S/o. Kidave Naduvatta Chetta
i Ammx & land, Union Tertitory of Lakshadweep, Pin — 682 552
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8. Abdul Salam A , aged 38 years, S/o Khader Thottanada,
Aminipura, Amml Island, Union Territory of Lakshadweep,
Pin - 682 552 —

9. Noorul I”Iassa_h K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552..‘ |

10. Jalal B.M. aoed 31 years, S/o. Khader T., Bahija Manzil,
lhattanoda Amini Island, Union Territory ofLakshadweep,
Pin — 682 552.

11, Najeeb A, agbed 31, S/o Kidavu T.C.,
Ayeshera, Amini [sland, Union Territory of
L dkshadwcep, Pin — 682 552.

12. Nateesath U aged 35 years, D/o. Eassa Kottappura
Unnam, Amini Island, Union Territory of Lakshadweep, :
Pin — 682 552. Applicants.

C

(By Advocate: Sri Shiraz Bhava V:§.)
Versus

1. The Union Territory of Lakshadweep,
| Kavarathi - 682 555,
represented by-its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

3. The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,

Rqaxcscntcd by its Executive Officer. Respondents

(By Advocate: Sri S‘“ Radhakrishnan)

56. OA 388/2013

?&Oﬁmi};, \;P} Amanulla, aged 38 vears, S/o. Sayed

M ammcd P K., Puthiya Pandaram, Kiltan.




- g0
3. K Sajeedk.hafn, aged 26 years, S/o. Cher’iya'koya, .
Kunnel House, Aniini. Applicants
(By Advocate: Sri K.B. (angesh)
| Versus
I.  The Administf;gtor

Administration of the Union Territory ofLakshadwcep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadwcep,'
Kavan atti — 682 555.

3. Department“of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

4.  Assistant Settlement Ov'fﬂcer,
Amini Island - 682 554.

5. Village (Dweep) Panchayat,
Kiltan Island, represented by its Executive Qfﬁcer—682 552.

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. OA 390/2013

1. C.N. Abdul I—Iakeem aged 38 years, S/o. Koya,
Cherlyannallﬁil House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

B K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,

e
{1;05‘/;’ \Konhankdkkada IIousc ,Kalpeni.

ﬂ,‘ ’)

\
A
“ TNy IIdbUSdbl dg,ed 50" years, D/o. Altakoya

hm\%yannalldl House Kalpeni.

/

'\Iamecdabl aged4 years, D/o. Ramalan,

&;.“?»47



Pakkath House, Kalpeni.

6. A.T. Sheemab1 42 years, D/o. Hamzakoya,
Athanam Fhottam House, Kalpeni.

7. A.K. Muthub, aged 53 years, D/o. Cherxyakoya
Alikakkada House Kalpeni.

8. K.K. I—Iabus‘ab‘i, age‘d 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

10.  Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni.

“11.  Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

12.  Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

14. B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15. K.C. Abdul Laffa‘r, aged 38 years, S/0. Aboobacker,
Kuttiyachada House, Kalpeni.

16. M. Anwar,agtéd 37 yeaf‘s, S/o. M.P. Khader,
Maral House; Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

18, C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni. \

19.  K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.
e S, .

/A 03;;37,‘(12@\ Ihangdkoya "dged 33 years, S/o. Cha“r‘iy‘ako‘ya E.,

/ /—'—" \\ & hyala House Kavaratti.

'*4
ﬂlu§sam Ali, ag,ed 35 years, S/o. Nallakoya,
;(;h ttipura House, Kavaratti.




22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

JE

Jaffer, aged 5 years, S/o. Hasan T.P.,

Basheex aged 36 years, S/o. Mohammed P.,
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V
Alachaoppada House, Kavaratti.

Raziyabi, a.géd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttlyammed
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed AP.,
Kadapurathaillam, Kavaratti.

Noorul Ameéﬁ, aged-33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years,.S/o. Hasamar
Umbtyapura House Kavaratti.

Hussain B., a.g:ed 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohamm-edal"i T.P., aged 35 years,
S/o. Aboobacker-K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I-Io"ffj‘.se Kavaratti.

Jassin C aged 33 years, S/o. Ali K.P,,

‘{v\o:141n IIouse Kavaratti.
k)/\
"M‘o gammcd Raﬁ aged 37 years, S/o. Hamzath Haji A.P.,

) M'ol‘okepula Housc Kavaratti.
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| 38, Mohammed Shaffee P.A., aged 35 years, S/o: Kuji Seedi Koya,
Puthiya Allkom Amini.

39.  Abdul Raheem‘ age'd 34 years, S/o. Abdu Rahiman,
Aynepura Housc Kavarattl

40. Mushm aged: 39 years, S/o. Nallakoya,
Kuttlthgyapur_g House, Kavaratti.

41. /Akbar T.P., a?gi;e'd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

42. Taizel Hussain, aged 37 years, S/o. Shahul Hamecd
Palamkak kada House, Kavaratti.

43. NajumudeenP., aged 36 years, S/o. Shamsul Noor,
Pallicaham I-I;‘ou'Se, Kavaratti. ‘

44.  Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

45.  Aman, aged 37 years, S/o. Aboobacker, Kaladl House,
Kavaratti.

46. Raheem A., agcd 30 years, S/o. Khader, Agam House,
Kavaratti.

47. Firozkhan, aged 27-years, S/o. Sayed Poo,
Ullikanapu‘r House, Kavaratti.

48.  Abdul HdShlm M.1., aged 33 years, S/o. Attakoya
Mukuya [llam House Kavaratti..

49. Kadish’a, aged 44 years, D/o. Ukkas,
Umbiy'.gpura House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, S/0. Mohammed,
Chamayathapura House, Kavaratti.

51. K. Abdi’il Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.
ARy N C.P. Raheem, aged 31 years, S/o. Hameed,
3 S A

1STIY
Stp Chandxpunallouse Kavaratti.
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54.  Moominath, aged 37 years, D/o. Kidav,
| Neliyampura_l—louse, Kavaratti.

55.  Halima, ag,cd 35 years, D/o. Koyamma,
Thaleekepura IIouse Kavaratti.

56. Sayed. Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummar mcmo_g_da House, Kavaratti.

57. Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

58.  Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. ’

59.  Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

60. Muhsin, agéd 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

61. Seethi Koya,zéged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

62. Mariyc)nnhaﬁ"i,» aged 36 years, D/o. Mohammed,
Kattikulam I~Io'u"se, Kavaratti.

63. Mohammed Shdﬂ aged 33 years, S/0. Ahammed Haji,
PdlehlpUld House, Kavaratti.

04. Mube,feha, aged 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

6S. Salmaf‘éged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

06. Muhalﬁmed,ég‘e;d 32 years, S/0. Attakoya,
Vadkilapura, Kavaratti.

67. Sairabanu P I: , ag,cd 31 years, D/o. Sayed Shaik Koya,
Madal House - Amini.

m-.\-‘;

”“\‘m‘j(ﬁ/?)\ “Mohammed Ali P.M., aged 27 years, S/o. HamLa
\* L/"*-«f‘ ’P\M{Hya Mdrml Amiini.




70.
71.
72.
73.
74,
7s.
76.
77.
78.

79.

80.
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Cheriyaﬁl;oya M.C,, aged 32 years, S/o. Hameed,
Melachétaa H:':':(_)use,l(admath. '

Shafee V.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath. '

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

‘Muthubi AK aged 42 years, D/o. Mufhukoya,

Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
lFdayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyarfima A.,
Mayyampokkada Heouse, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

FFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulafh .., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha 1 aged 37 years, D/o. Pookunhlkoya

Thallath House Androth.

. .\{ahamth P. aged 42 years D/o. Koya Kiadve,
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99.

anu M K., aged 40 years, D/o. Kunhi Koya
House Androth :

Kadee 'mmabl L., aged 40 years, D/o. Seethi M.,
lHouse Androth

1 1T, aged 43 years, D/o. Aboobacker,
Thachery House, Androth.

" Mullapoo M.K., aged 39 years, D/o. Koya,

Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

Aysum'fnabl T aged 45 years, D/o. Muthukoya K.P.,
Thachery IIouse Androth.

Habeebath A aged 42 years, D/o. Muthukoya K.K.,
Aymammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,

' Makké_ﬁ_l—louse, Androth.

M., !aged 39 years, D/o. Nallakoya M.,
ouse, Androth.

Rahil M, age’,'d' 39 years, D/o. Nallakoya,
Mathil.House, Androth.

Hussai"ri’ P.P.j'ag‘ed 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attala\da= House, Androth.

100. Hussam‘;E K aged 48 years, S/o. Seethlkoya




102.

103.

- 104.

105.

106.
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Hussam i<, aﬁed 50 years, S/o. Sayeed Bhkan .M,

40 years, S/o. Lava Burhlkage Moosa,
Kunnumange House, Androth.

Subaxdabn aé,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. -

Pookunhi, aged 31 years, S/o. Saye Mohammed, -

| Keechelam House, Androth.

M.P. Mohamed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: 'Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 55S.

Director of P’anchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavarattl - 682 555.

"':Dep‘artment of Labour and Employrﬁeht,
inistration of the Union Territory of Lakshadweep,
I(avar’eitti - 6'?82 555.

Depaxtment of Education, Administration of the Union Territory
ofLak%hadweep, Kavarattl represented by its Director — 682 555.

Depcutment ongnculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaltmenl of Women and Child Development,
': SIY‘dUOﬂ of the Union Territory of Lakshadweep,
i 1epresented by its Director — 682 555.

: Depa. nent of Fisheries, Administration of the Union Territory of

/;‘;\L .aksha _,Weep, Kavarattl represented by its Director — 682 555.
% . W

artment of Animal Husbandry, Administration of the Union
e«mt01y of Lakshadweep, Kavaratti, :
@ﬁr'semed by its Director-682555.




9. Lakshadweep Khadl and Vlllage Industries Board,
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub Dmsmna] Officer, Kavaratti Island — 682 555.
Il.  Sub DlVlSlOl‘lal Officer; Amini Island — 682 554
12, Assista gmeer LPWD Sub Division, Andrott Island- 682 553.
13, Lakshéi?‘:_, veey "sttnct Panchayat District Panchayat (HQ),
Kavaratti, .7 -
represented by its Chlef Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its -
Executive Ofﬂcer - 682 551.
15. Vil lage (Dweep) Panchayat Kavarattl Island, represented by 1ts
Executive Ofﬂcer ~- 682 555. :
16.  Village (Dweep) Pa’n-chayat, Amini Island,
represented"b’y its Executive Officer — 682 554,
17. Village L(Dweep) Panchayat,
~ Kadamath [sland, represented by its
Executlve Ofﬂce1 682 553,
18.  Village _('»D‘Weje'p*) Panchayat,

Androth Island, represénted by its
Executive Officer — 682 552. Respondents

" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58.

l.

'u:orwwff*»«% .
N\ ;\‘theef S/o Auakoya

i

0A 392/‘20137

_ llus%aln, S/o Aboosald
Saramappada (Konchukakada) House,
Agath ',Aresently working as Cleaner,
{GS IIolépltal Agatti.
I S/@ late Kidave,
Pakrumupanoda House, Agathi,
P lesently wqumg a$ Cleaner,

RGS Hosp1ta1 Agatti.

t,%zlkandlybda Mouse,; Agathi,
&Presently workmg as Cleaner,



11.

12.

v RGS HOSpl _1

39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RG%I ospltal Agatti.

‘ Mohamed
Kulal e, Agathi,
- Present ng as Cleaner,

Agattl

Hajara, D/o l'ate Hyder,
Beepapada House,: Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

’Sheemabi, D?Q late Shamsuddeen,
Beepapada House, Agathi,

Presently working as Cleaner,
RGS Hospital, Agatti.

~Abida, b/o I'iameed

Makl y{qchoda House, Agathi,
Plesenﬂy working as Cleaner,
RGS hl_ospital,"Agatti.

: Sula.iklﬁafl, D/o Mohamed,

Koylam House, Agathi,
Presently working as Cleaner,
RGS HQspital, Agatti.

Su lalman, S/o Jamza,

Ampefpally I;Iouse Agath1
Pxe%ently working as Cleaner,
. RGS ospltal Agatt1

Saifulvla,‘ S/o_ Abdurahlman,
Manyathodag’l—lousc Agathi,
Plesently wor kmg as Cleaner
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15.  Abdulla, S/oiKhalid,
Kandavar Gothi House, Agathi,
Presently wmkmg as Cleaner,
RGS Hosp1tal Agaltl - Applicants

(By Advocate: Sri R Ramadas)
Versus
1. The Admmxsu ator,

Union lcmtmy of Lakshadweep,
-682555

Vlllag :Dwéep) Panchayat
Agat sland Umon Territory of Lakshadweep 682553

3. 'l‘he:‘M"(':"dicaI'Ofﬂccr in charg,e
(,omlpumty Health Centre, Agatti Island,
ion Terr 1&01y of l.akshadweep 682553 Respondents

. the 'Assmanl l:ngmeer Electrlcal
Lecmcal Sub Dmsnon Kadamat.

2. K. P ldlal'uddecn aged 4] years,
: ed Madkmacheua Kattipura House,
& A551stant Engineer Electrical
Division, Kadamat
3. 1, ‘aged 31 years, S/o late Nallakoya

Ilousc Kadamal Skllled Labourer,




/}“

- |

House Kadamat, Skilled L’abourer,'
Asststam Engineer Electncal
1\/151on Kadamat.

K. P:__Kunhlkoya aged 41 years S/o late Hassamax

chlachcny House Kadamat, Skilled Labourer, -

Office of the ‘Assistant Engineer, Electrical,

Flcuncal Sub Dwnsmn Kadamat. -~ Applicants

(By Advocate Sri. R SrccraJ)

I

The /\dmmlsu ator,
Umon lemtoxy of Lakshadweep,
Kdledtll 682555

2. The Dnectox of Panchayat
Department gf Panchayat, _
Administration of Union Territory of Lakshadweep,
Kavaratti- 682.555.
3. - The C'hi'ei‘ Executive Officer, District Panchayat,
Kadamat-682'556.
4,
5.
(By Advoca
60.
I,
ry of Lakshadwecp, Kalpeni-682 557
t Umprampappada House,
-682 557.
2. T

i
Sr,,%l);,,
LN

I

2,

%a, S/o-late M.K. Hamzakoya, aged 43 years
i"lled Labourer, :

and residing at lhlthlyapada House,
Kalpem Island 682 557.

/;Tn;‘“\\ MII

DM‘N

ydex S/o late M.K. Yousef, aged 43 years

\\okav as (,asual Labourer,



Ammal lIusbandIy Unit,

Union..T emt@ry of Liakshadweep, Kalpeni-682 557
and residing &t Manchiyanam House,
Kalpem‘lslari:d 682 557.

sbe{hd1y Umt
1t01y of Lakshadweep, Kalpeni-682 557

cmd residing at Kakatchiyoda House,
Kalpem Islandi682 557..

M.K. Naseex S/o P. Chenyakoya aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,

(alpem sland 682 557

M Kalam %/0 M C. Mulhukoya aged 34 years
WOIklng as Casual Labourer, '
Aniinal Husbandxy Umt

and'r 1dmg};at5\/[aral House,
Kalpeni 1sland

K. K Moham.med Rafeeque S/o V.K. Kojankoya, aged 45
years, w01kmg as Casual Labourer,

Animal . 4usbandxy Unit,

Union Femfo;y of Lakshadweep, Kalpeni- 682 557

and. res:dm atf Kandamkalam House, - - .

Kalpem lslan»d 682 557

S/o late M.C. Ahmedkunjl aged 47 years
ual Labourer, :

ndry: Unit,

yofLakshadweep, Kalpeni- 682 557
.-I\/Iaral House Kalpem Island-682 557.

.K O Abdu ,S:alam S/o P Assa1na1 aged 39 years
workmg as Casual Labourer,

Animal Uusbandny Unit,

Umon ]cnltory of Lakshadweep, Kalpeni-682 557

KL 1cl remdlng at Kakatch1yoda House,

:"’hafa S/o late- Sayedmuhammedkoya
5, -working as Casual Labourer,
1‘dry Unit,



S gt S ¥, ey

Depanlment of‘l’anchayat
Administration of Union Territory of Lakshadwecp
Kavaratti- 682555 -

The Chief Fx’ecutw’e Officer, District Panchayat,
Kavaratti- 682555 ‘ Respondents

(By Advocate: Sri. S Radhaknshnan)

62.

o)
J.

6.

0A 400/2013

'P P. ;glldj, ag,cd 44 years, S/0 M. Suban

P uthiya Pandaiam House, Agatti Island,

Umon lcmtony of L. akshadweep

Noushad Ah aged 37 yeals S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,

_-Umon lcmtmy of Lakshadweep.

M1 Afb‘dul,Na'ser, aged 28 years, S/o M. Abdul Rahiman,
ela lllom House, Agatti Island,
oril erritory of Lakshadweep.

tf
e

idiaged 30 years, S/o Kidave ,
ouse, Agatti lsl_and,
y of Lakshadweep.

K. C “Abd ul %hukoox ag,ed 38 ‘years, %/o Kasmi,

Kanyanwchetta House, Agatti Island,

,Umon 1unt01y of L akshadweep

‘M. P Nvamuddm »aged 27 years, S/o M. Abusala,

Housc /\gatu Island,
Applicants
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Union T exlildl'y of Lakshadweep, Kalpeni-682 557
cmd xcsndmg at Pokkarappada House,

Versus

The ..Adiinini's"?{r"iator,k |
Union Territory of Lakshadweep,
Kavaratti.-682555 '

The Director of Panchayat,
Department of Panchayat,

Union lcmtoxy of Lakshadweep,
Kavaratti, 682555

The Chlcf Ex_ecutlve Ofﬁcer Dlstrxct Panchayat
Union T errifory of Lakshadweep,
Kavarattl 682555

The Vete1'1na<_1'y Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 ‘5,57 .

(By Advocate: Sri S. Radhakrishnan)

61.

OA 3952013

: Abdu ukoor S/o Sayed Ali, aged 41 years,

Ukkayachetta House, Kadamat,
Bus, Dnver Dlstrlct Panchayat, Kadamat.

M. Khalid, S/o? Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, District Panchayat, Kadamat.

/\yoobl\han %/o Kunhikoya, aged 37 years,
: ahal House, Kadamat

Versus

Applicants

Respondents

Applicants
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Village (Dweep) Panchayat ‘
Agatti Island, Union T emtory of Lakshadweep 682553

The Imploymem Oiﬁcer Kavalattl ‘
Union Territory of - Lakshadweep 682551

‘The Director ofPanchayat

Depaltmcnt of Panchayat, Kavaratti,
Union Territory of: Lakshadweep-682551.

‘The Chief Executive Officer/Special Ofﬁcer

Village (Dweep) Panchayat, -
/\gam [sland, Union Temtory of Lakshadweep -682553.

The Deputy Collector/ASO,
Agam Island, Umon Temtory of Lakshadweep 682553

(By Advocate: Sri S. Radha<rlshnan)

63.

1.

OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V.,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affet udheen A. K

S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the _
" Department of Science & Technology- -

Kalpeni Dweep. Applicants

. (By Advocate: Sri Grashious Kuriakose, Sr)
(By Advocate: Ms. Daisy 1 Daniel)

L.

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

1 he Chairperson, -
illage (Dweep) Panchayat, Kalpeni. T e

'ﬂ‘f}l%@ Director of Panchayat, P

&Ddpartment of Panchayath Kavaratti- 682555

S



4. The Director, _
Department of Sc1ence & Technology
Kalpem

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/0 E.C. Mohammed Ali,

Skilled Labourer, Am,mal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat, v
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit

,"meann Dweep.

n (By,Adviocate Mr. Grashious Kuriakose, Sr)
) _-(By %\dvocate Ms. Daisy I Daniel)

! .',‘. _j Versus

Respondents

Applicant

Respondents

Applicant- -



1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

\ 3. Director of Panchayat,
Department of Panchayath, Kavaratti-68255S5.

4, Mission Director,
National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge, |
~ Primary Health Centre, Kiltan Island. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subalr P. P.,
Chonam House, Agatt1

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

0. Umilla T.P., aged 54 years, D/o Khader, |
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o ALfT.P,,
Chekkakkal House, Agatti.

5 WRITe

f’c\;gm&ls % *\boobacker P.K., aged 31 years, S/o Koyassan,

/’\’th‘ukotta House Agatti.
@ \

g ’ \..
ﬁ R A )

VioHammed T.P., aged 39 years, S/o Hamza,
‘Boppumpadi House Agatti.

J.
g,
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashral AK., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. Shaltabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department o_fPah_chayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. :

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of Iakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Eixcecutive Officer-682554. Respondents
(By Advocate: Sri S. Radhakr'ishnan )
67. QA 444//2013

Aboosalih, S/.o I{asheéd Koya,
Padalapura, Kiltan Island. o ,
Union Territory of [.akshadweep, Pin-682558. Applicant

"(By Advocate: Sri Shabu Sreedharan)
Versus
I Union Territory of Lakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.




2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-6§32558.

W)

4. The Exccutive Officer,
Village (Dweep) Panchayat
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. - . . ' Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

(D]

Saleem K., S/o Badar K, aged 28 years,

Kuttukum () Kiltan Island,

Union Territory of lLakshadweep.

Working as Casual labourer in

L akshadweep Building Development Board, Kiltan.

3. lhsmmom, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island., '
Union Territory of Lakshadweep
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Boaxd : ,
Kiltan. Applicants

:




(00

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

[\

Versus B

The /-\dministrator,
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

Dircctor of Panchayal, ;
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R 1, 3 to 4))

69.

0.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House :

Chetlat Island. ' Applicant

(By Advocate Mr. KK.I3. Gangesh)

Versus

The /\d;pinistrator,
Administration of the Union Territory
of Lak§Hadweep, Kavaratti — 682 555.

The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),

© Kavaratti = 682 555.

\Depafrﬁl‘nem of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. ' Respondents

(By Advocatc{"Mr. S. Radhakrishnan)

70.

OA 492/2013



- | f' o

K. Bushra Beeg;um W/ol {akeem

Aged 27 years, Casual Labour,

Office of the-Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I—Ia;f.inar'ayan)
‘Versus

[ Union of India rep. By
the Administrator,
Union Territory of [akshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,
- Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(B.y Advocate: Sri S. Radh‘akrishnar-l (R1-3))

71.  OA 49?’;9/2013

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K, :
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

2. Mohariimed Shafl Qraishi Malika,

'S/o M, Sayedali, -

Data Entry Operator (MGNREGA)

,) iillage (Dweep) Panchayat Office (MGNREGA)
\’gﬁv ‘Kadamath Island, Union T erritory of Lakshadweep,

21 ".1dmg at Mal ka House,

kqt ~r
\\ N ,Hut\\c

Syard¥S

Applicant

Respondents



B ﬁaﬁ@%ﬁm@
[ oi“
Union Territory of Lakshadwee;‘);'vPIN - 682 556 : Applicants
(By Advocaté Mrs. Sreedevi Kylasanath)
Versus

. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi. ‘

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

(O8]

The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
~ National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep. Respondents

(By Advocate Mr. S. Radhakrishnan)
72. QA 507/2003

Muthu Koya K

CasualLabour, Street Light Maintenance

Vxllag,c Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep

Pin—-682552 _ Applicant

(By Advocét_é; MlTC(; Swamy)

Versus

I.  The Adihinistrator -
Union [Ferritory of Lakshadweep
Laks 1adweep Admmlstratlon

Kavaratti — 682 555

2. - The Executive Engineer
PR (Department of Electricity)

AL

«ﬁ;’LP?‘ “‘V/\ P “Administration of the Union Territory of Lakshadweep
« -*-n..,_ Tt

Savaratti — 682 555
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Administration of the Union Territory of Lakshadweep .
Kavaratti — 682 555 :

- The Chairperson

Village Dweep Panchayat

‘Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Aminti Island = 682 552

The Director

(Directorate of Panchayats) v -

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 . .= - . Respondents

(By A dvocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

I

0O.A No. 509/2013.

Maleeha Beegum K.C.

D/o. Indeen Kandllath

Kaval (,hctla House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
KKandlath House, Androth.

Subaida M.
D/o. Kidave UK '
Makkc'l"' House, Androth.

Aysha Bccg,um P.V.K
D/o. Yakoob P.K
Puthlya Penlamvell Kad
/\ndlolh

Rahmath Beegum K

D/o. Hamzakoya P.P}
Kunhali House, Androth.

Thahira L. .
/o. Seethi Nallal

ldd A.



“apt. Haseen

10k
Aliyathara House, Androth.
8. . Fathimathu Suhurabi P.V.K'

Dfo. IVIaJeed P.V.K
Pentamibeli Kad, Androth

9. Slyad Khan L.
S/o. | unhxkoyaA (Ldte)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

12 -Habsabl P U P
D/o. Fakarukdheen K. Cher 1yadam
Ummaﬂnbwapuxa House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
L. The Administrator,

Administration of the Union Territory
of Laksladweep, Kavarathi — 682 555.

2. Direct@rate.of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 553.

(OS]

Coir Supervisor -
Coir Production Centre, Androth — 682 557.

(By Advocate: Ml S. R.édhakrishnan)

74.  OA 510/2013

a (@ Haseenabi Therakkal
-, Theral 4] House, Kadamath
| Operator

v E "~§*J111(1ée Dweep Panchayath, Kadamath

(By Advocatc Mr.R. Sleezaj)

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson ,
Village (Dweep) Panchayath
Kadamat — 682-556

The District: Pr'ogntamme Coordinator
MGNREGA, Kavaratti — 682 555
The Sub Divisional Officer and

Programme Officer MGNREGA o
Kadamat — 682 556 ~ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Nascer :

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan '

K.P.Dawood - . .
Kilappura House, Kiltan

Peon, Government Semol Secondary School Applicants

<1llan L SN : Applicants

(By /\cvocau M1 R. SlcmaJ)

Versus

The Administrator -
“%,'q;uon Territory of lakshadweep

;A‘Lawamltl - 682 555

Director of Panchayalh



Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, .
Village (Dweep) Panchayath,
letan—682 558 ‘_‘

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal :
Government Senior Secondary School
Kiltan — 682 558 K Respondents

(By Advocate: Mr.S. Radhakrlshnan (Rl 3&95)

76.

1.

»()A 566/2013

Safiyath S
Cook, Government High School
Kadamath
Residing at Pailam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B. School
Kadamath :
Residing at Kadamath Island

M.P.Attakoya

Cook, (JovemmcntJ B. School
Kadamath ‘
Residing at Kailiyammakada
Kadamath Island

K K Khalid
Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

' .I Amanulla

&,ook Government J.B. School

R;eudx;ng at Kunnumpura

¢ I§-adafmath [sland



® I
6. Ummer P.P.1 B
Cook, Government J.B. School
Kadamath i
Residing at Alikothapura |
Kadamath Island !

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi PP
Cook, Government S.B. School
K:adamath

Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath o
Residing at Puthiyapura "
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath | |
Residing at Pupathada - :
Kadamath I[sland ’ Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
L. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

“ Director of Panchayath
Department of Panchayath
dmlmstratlon of Union Territory of Lakshadweep



Government J B Schéol
K adamath — 682 556

4. The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus
I The Administrator
Union Territory of Lakshadweep
ICavaratti — 682 555
2. Director of Panchayath
' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555
3. The Principal
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013 -

. Yacoob
K athathe Chetta House, Kadmat.

2. Vahida

e Marikilam House, Kavaratti.

e N
PR At

177 v, LN,
EEAS S J RN

e 3 -, Fabusa

\lfAi’aehapadd Kavaratti.

4 Yaccbob

A Kalad House, Kavaratti.



i {;
5. Muhammed Salih e
Aynepura House, Kavaratti.

6. Fareeda Beegam 5':
_Molokepura House, Kavaxattl.

7. Saleem :
’ alllcham House, Kava1att1

8. Bamban |
Nambicham House, Kavarattl.

9. Sayed Abdullakoya
Chendipura House, Kavax att1

10. - Nafeesathbi -
' Poodiyam House, Kavaratti.

11, -Jamaliyath. |
Thirinipura House, Kavavrattl

12.  Fazeela Beegum
Kannipura: Housc Kavaratti.

13, Ummer
Thirinikad House, Kavaratu

T 14, Firozkan :
Athnachammada House;Kavaratti,

15, Jaffer
Marikilam House, Kavaratti.

16,  Amanulla,
Mela lllam House, Ka\‘?‘a"r‘a;ti.
17. Slrajudheen |
Molokepura House, Kavarattl

18. Hiyasudheen
Chamayathapura House; Kaven atti.

T SR Fathahudeen
x,\DT\MN/s, S \Kadflpulathaba House, Kavarattl
\//::\ AN
BRI 1 U

x

AR
LT

Juncer ]
uttipapepura House, Kavaratti.




- , o

o

Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, _
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24. Jamhar Hussain \
Beeranthoda House, Kavaratti.

25. Mubhsin !
Beeranthoda House, Kavarattl

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavardtti.

28.  Khalid 7
Thottathapura House, Kavaratti : Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator . '
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
© Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry

Depdllmcnt of Animal Husbandry _

-3 \ dmm\su ation of Union Territory of Lakshadwecp
"‘ '“l}(tanld\ll — 682555

)‘y

2 «Village (Dweep) Panchayath Kavaratti [sland
“ épxesented by its Executive Officer,



T

Pin - 682554 = Respondents

(By Advocate: Mr.S.Radhakrishnian)

79.

OA 582/2013

Rasheed Koya
Multi Task Employee !
Public Library, Kilthan ; -
Residing at Kilthan |

Smt.Sulfabeegum RE

Cook, G.H.S Kadmat /... -

Residing at Melachetta Hauumakudl

Kadamath I[sland SR Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of L akshadweep
Kavaratti — 682555+

Director of Panchayath -

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Inform;ation Assistant
Office of Library and Information Assistant
Public Library, Kilthan " Island 682 557 Respondents

(By Advocate: Mr.S.Radhakr’iéhnan)

80.

OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Union Territory of LakghadWeep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreeaharan)

; 'Versus



/"‘
mem@
g 'V/'"“"t\ @ FXhahudheen K.P. aged 40 years, S/o. Sayed Muhammed Koya
'u-“.,.l

N ﬁ_J(@hampaHl House, Agam

I

Kavaratti Island, Pin — 682 555

The Chairperson, Villagé (Dweep) Pahchayath
Kiltan Island, Union Temtory of L akshadweep,
Pin — 682 558. ‘

The Executive Ofﬁcer Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temloxy of L akshadweep, Pin — 682 558.

The Library and | n'f01mat1'on Assistant, Publlc Library,
Kiltan Island, Union Terrifory of Lakshadweep,
Pin — 682 558. AT Respondents

[By Advocate: Sri S. Radhakxlshnan (R) 2,4 & 95)]

§1.

OA 634/2013

Malikdeenar, aged 21 yeas, S/d':.‘ Hamzath,

Sara Manzil FHouse, Agatti. -~ - R Applicant

(By Advocate: Sri K.B. Gangeéh) :

(OS]

'"Versus

The Administrator,
Administration of the Umon Temtoly of 1 akshadwecp,
Kavaratti-682 555.

Director of Panchayats, -

Department of Panchayats,

Administration of Union Te11t01y of Lakshadweep,
Kavaratti — 682 555.

Deparlmcm oFLducatlon Admlmstlatnon of the
Union Territory of | akshadweep, Kavaratti,
represented by its Dnec_poy —682 555.

Village (Dweep) PclllCh‘élilét
Agatti Island, replesented by its Executiye Officer, .
682 554. : _ Respondents

(By Advocate: Sri S. Rad‘halqi:éhhan)

OA 635/2013

A

da
RY,olinis, aged 31 years, S/o. Abdulla, Mariyathoda House,



s

Agdtti

3. K. M Shahida, aged 40 yeaers D/o Kasmi, Kutt1yam
Mukriyoda House, Agatti. ; ' .

4. K.M. Amina, aged 46 years;, ,D/o Abdul Rahman,

Kuttiyam Mukriyoda House! Agattl Appllcants

l
(By Advocate: Sri K.B. Gangeshj;-;;; :
T

~Versus

: i

1. The Administrator, '
Administration of the Union Terrltory of Lakshadweep,
Kavaratti-682 555. . _;’;f;:__;;,

2. Director of Hea_lth'Service‘s’,i"f,:;;:;iv;_‘:‘ |
‘Directorate of Health Serviee}ég'?‘
‘Kavaratti — 682 555.°

3. Medical Officerin charge,:t, L3/
‘Community Health Centre, Agatti — 682 553.

4, Medical Officer in Charge, Réjiv Ganoh Speciality Hospita),
Agatti — 682 553. B ,f:, 1

5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. , Respondents

] v

(By Advocate: Sri S. Radhakrlshnan)

83. OA791/2013 ST

Faxeeda Beegum M. I Meppada [llam _
Agatti Island. Lo “ Applicant

(By Advocate: Sri K.B: Gangesh) ‘
| Versus
1. The Administrator,

Administration of the Union Teérritory of Lakshadweep,
Kavaratti-682 555.

v D%W’?r LT@lr ctor of Panchayats,

T?,;e ‘imentof?anchayaté - Z—
: }"'é d;m

inistration of Union Femtory of Lakshadweep, =~

/tawam ~ 682554, e A



ﬁw mszs;w
i 4 l+

3. Project Manager, Desnccated Coconut Powder Unit,
Lakshadweep Development' Corporation Ltd.,
Agatti, Kavaratti — 682 554.":

4, The Deputy Director (Admr.f.?),':‘Lakshadweep Development

Corporation, Kavaratti — 68{12%2»55.4'._5

5. Village (Dweep) Panchayat;
Agatti Island, represented by its Executive Officer,
682 553.

(By Advocate: Sri S. I{adhakrishﬂgllﬁg)

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmn M.P.,
Valiyapura House, Kilthan Istand P 0.
U.T. of Lakshadweep.

TS BRI

(By Advocate: Sri P.V. Mohanan) i "

'Versus

o L
l. The Administrator, (EENRE
UT of Lakshadweep,
Kavaratti-682 555. 1,
' N
2. Director of Panchayat,

Department of Panchayat, :
Administration of UT of Lak‘shadweep,
“*’K&V&I&lll ~ 682 555. "

3. "i he Principal, Govemmcnt ngher Secondary School,
Kilthan Island - 662 556.

( By Adweate : RAALA‘%‘\WD

85. OA 880/2013

Muthukoya N.P :
Nalakapura, Kiltan Island -
Umon Territory ofLakshad eep 682 558

(By Advocate: Mr.Shabu Sleedhaxan)

R : Versus] :

Zlv‘rntory of Lakshad@eep"rpr'esented
by lh Administrator C
L Kavaxath Island — 682 555 o
.~';l t‘:, / '

Respondents

Applicant

Respondents

Applicant



2. Director of Panchayath i,
Union Territory of Lakshadwveep
Kavaratti Island - 682 555"1f' -

3. The Senior Admlnlstlatlve Ofﬁcer
Education (District Panchayath)
Union Territory of LakshadWéep _
Kavaratti Island — 682 555 S

4. The Principal
Government  Senior Secondary School
District Panchayat, Kiltan- Is|land ‘
Union Territory of Lakshadweep 682 558

(By Advocate: Mr, S Radhaknshnan' =

86. ()A898/2013 o g

K.C. Abdul Khader ,

Kulikaraya Chetta House - 1.

Chetlat ‘Island s

Umon Temtoxy of L akshadweep 682 554
fi‘; [i 1 &

(By Advocate M. Qhabu Sxeedharax ) \

.7
'5

Versus ';; -

I Union Territory of Lakshadweep represenled

by the Administrator * s’y §g~
Kavaratti [sland — 682 555 31 B
I H 4‘ g “
2. The Diréctor of Panchayath :
Union Territory of Lakshad.weép
Kavaratti Island - 682 555

3. The §emol Admmlstratwe Ofﬁcer ‘
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 .*-

L R R |

4. The Prmc;pal _

Government Senior Secondlaly School

District Panchayat, Chetlat ‘Island,

?\fomxgwm\on Territory of L akshadweep 682 554

x‘(’»‘ %

V;,)CJa : Mr.S. Radhakushnan)
{

el

Respondents

Applicant

Responidents



87.

»{igea fzww»%

H e
OA 904/2013

Kadeeja C.P

Cheriyapurakad S
Kalpeni Island hiy

(By Advocate: I\/Ir.K.B.Gangeis;lfl)_;‘ L

—

(U8

VerSuS;? "":'
e
The Administrator AR

Administration of the Umon Territory of Lakshadweep

Kavaratti -682555 -

Sub Divisional Officer - "
Office of Sub Divisional Office
Kalpeni Island - 682 554 - "

The Director (Rural d’evélbpmént)
Department of Rural Development
Administration of the Union Territory

of Lakshadweep, Kavarattl ~ 682555

(By Advocate: Mr.S. Radhakrlshnan)

88.

I

[N

(By Advocate: Mr.K.B.Gangesﬁ) S

- OA 905/2013

Abdul Khader C. ;
Chekkiriyammada House
Agatti Island i

R

BUS‘&I‘Jamhar T.P e
Theklapura House g
Agatti [sland R ,

Loy
Versus .= -
SRR

. The Administrator

.Admnmsual;on of the Umon Temtory of Lakshadweep
waalatt Island - 682 555

.,\ <

¥

D‘cpantmdm of Panchayaths’,” .

o /\dnhnlsléatlon of the Umon Terrltory of Lakshadweep
© Katd am’ Island — 682 555,

TTAN / : '
= / O

Applicant

Respondents

Applicants



3. Project Manager
Desiccated Coconut Powder Umt
Lakshadweep Development Corporatlon lelted
Agatti, Kavaratti —-682 555 ‘ o
4, The Deputy Director (Admn) L
Lakshadweep Developni nt Corporatron
Kavaratti — 682 555 : ;

5. Vll age (Dweep) Panchayath |
Agatti Island represented by 1ts .
Executive Officer - 682.553. o Respondents

© o atmaSen,

(By Advocate: Mr.S.Radhakrrish_nan)‘. :

89. 0OA 939/2013

I. Safiyullah K.C. -
Kuttiyachada House -
Kalpeni Island

2. Saifulla M.]
Melaillam House
- Kalpeni Island

3. Kunhikoya M.V E
Mathil Valiyammada House
Kalpeni Island ey

4. Kidave K.O
Kakkachiyoda House

Kalpeni House Applicants

(By Advocate: Mr.K.B. Gangesh)

Versus

1. The Admtnxstrator

Administration of the Ljnlon Temtory of Lakshadweep
Kavaratti Island — 682 555 .

(
i

|

2. Director of Panchayaths
Department of Panchayaths _ =
e Administration of the Union T emtory of Lakshadweep
/; o “”Tm;, \Kavarattr Island — 682 55[5

P ANy o
N 8 Ny \ ?
T ""7 o w, ‘5
2L

'kshadweep Burldtng Development Board
“Uriton Territory of Lakshadweep .
Kavarattl represented by its Secretary - 682 555

S /
\ ;”

™ \Waw—ng/

e
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4. The Technical Officer g
Lakshadweep BuildingiDev: 1¢ pment Board
Kalpeni Island — 682 55*5;3;_.!? e

) . . g;“‘.\’. ‘

5. Village (Dweep) Paneha§ath

Kalpeni Island represented by %ts

Executive Officer - 682*'553 .': o Respondents
Wt ' -
(By Advocate: Mr.S.Radhakri.;hr_ign) -
90. QA 9422013 - ‘M :
. Mohammed Ashik l‘ o
Palliyat House ’ (o
Androth Island - '

F

2. Abdul Latheef o
Karakunnel House | o
Androth Island .o

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla b
Karachetta House o
Androth Island [ Applicants

(By Advocate: Mr.K.B. Gangesh)

l:, e
Versus -

1. The Administrator P

Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682 5?5 .

2. Director of Panohayathsl
Department of Panchayaths

Administration of the Umon Terrrtory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Il)eve]opment Board
Union Territory of Lakshadweep
K\avaratu represented by its Secretary 682 555

.' ,«\)er

g 2! ’V%e*'l schnical Officer ;%
g ﬁ hadweep Building Development Board '
roth\lsland 682 554‘

Y

. :e‘(ii . ._.~‘Ll'l“’
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5. Village (Dweep) Panchayath
"Androth Island represented by its _
Executive Officer - 682 554 _ Respondents
H
(By Advocate: Mr.S. Radhakrlshnan)

91. OA 952/2013

[ Abdul Salam NP . -
Casual Labourer
Power House, Kalpeni. .
-Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya : lf'@ _
Casual Labourer . O
Power House, Kalpeni-'. :
Residing at Chakakeell 4H0use
Kalpeni, Umon Temtory;of Lakshadweep

3.  P.Mohammed : ‘ﬁ' ‘
Casual Labourer T
Power House, Kalpeni - :
Residing at Pokkayoda; House
Kalpeni, Union Temtory of Lakshadweep
4. Hamza Koya P P
Casual Labourer ,
Power House, Kalpeni .
Residing at Pallath Housel:
Kalpeni 2 o 1 Applicants

(By Advocate: Mr.Hariraj M.I;{*) |
\Vers;us
' oy
L. Union of India represented by the Secretary
to Government of India' "

Ministry of Home Affalrs -.
New Delhi — 110 001 2

The Administrator - [
Union Temtory of Lakfshadweep

epartmenl ofFlectr1c1ty . o
avaratti, Union Ferrltory ofLakshadweep .




4 Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep | - Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0A1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - - Applicant

(By Advocate: Mr.P.V.Mohanan)

Versus

I. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. QA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
. lnternal Inspector
: /f‘fm'i@?&ﬁ@;ﬁggricultural Department, Kalpeni

%‘f~ﬁ. TN e oy, . .
s N@f,gﬁu‘n\r\npavaval1yammava House

AX -
/ :s,(‘.;;?/ P (’;-afp 1Island




‘ 3. Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpenl Island .
Umon Territory of Lakshadweep ~ Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus .

I The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath - -
Administration of Union Territory of Lakshadweep
Kavarattr '~ 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

(OS]

4. Chief Executive Officer
District Panchayath :
Kavaratti — 682 555 ' Respondents

(By /-\dvdcaté: Mr.S.Radhakrishnan)

94.  O.A No. 1225/2013 -

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally-House :

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

/j;-wr;;N S

= MM .
/ﬁ\ Q’ /f.:?’ he Umon of India
" /.,j.»:“ //

% Re\pr‘ sented by the Secretary to
Y “@o*vemment of India,

“{\ﬁr istry of Home Affairs

N w Dethi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two‘days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
»issué'(’)'f.a-(direction to the respondents to regularize their services. In the case of a
f.c;_W'o(Hc_.r.'s\._Wb() have beyn retrenched on completion of the period of engagement,

pel

the prayer.is for issuet\ix dircction to re-engage them.

t
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4, It has been hoticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have. been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these casés is that these casual engagements
were made without holding any regular selection process and that such
engagements were not against sanctioned posts. |

0. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

contention:-

T

T U l,T ~. Secretary, State of Karnataka & Others Vs. Umadevi and Others -

/'a:;_.:f) Dkl j&woom 48CC 1.




3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T Thimmiah — (1972) | SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266,268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & [Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts_ & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years.. Similarly the applicants”in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were ehgaged on
casual basis without undergoing any regular selection process though in

~ some cases the applicants have vaguely contended that such a process was

=" in ‘fact~undergone. However, in those cases also, no material has been

| - 7_p\é¢e&i§§?(\)re us in support of the above contention. Similarly it is not in
dxspugethat such engagements were not made against sanctioned posts. In

" N i~ } . .
< ushort; this fprocess of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory fof the last two decades or more.
These employees have continued in such casual sérvice with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular™ or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. ‘It was further
observed that it would be erroneous to merely consider equity for a };andful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring. to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

,,‘_questlon of regularization of the services of such irregularly appomted

b‘e%ployees be considered on merit in the light of the principles settled by

3 /gxpex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071.

R NNan]undappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

g 507 — as a one time measuxe



10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four  corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were  appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the co-ntractﬁal appointment could be made only againét sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross

violation of the provisions contained in the relevant Act and also the

doctrine of equality enshrined under Articles 14 & 16. However, taking

i ;e,s'"i:rala‘i;,l y of relaxing the age-limit provided in the Rules.
AN\ Jx '
\ ',,? v, \\,“ R /:\lf /
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13. In Nanjundappa (Supra), the Apex Court had held thus:-

*If'the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannol be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Laksh?adweep
Administration or the Village (Dweep.) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
till it appears that many of them have been allowed to continue. Many of
ny : :

) e Rave been engaged in one scheme or the other sponsored by the
)i ,

La .
fﬁa;l\.\ overnment or in some such other schemes or programmes floated
.Y :

L

tg_gZ:)A ministration on-its own by utilizing the funds available with it.

) ;&f inistration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departmehts, the casual employees have been working apparently against

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the resbondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are.being kept on
.tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavath Cases

18. In :the other bunch of 80 Original Applications, in which the
applicaht_s’.f\have been engaged by Village (Dweep) Panchayats or District
Panchayelit,' the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19.  In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache‘d this Tribunal, aggrieved by the failure of the Union of India

{ﬁ“*f&r)@\h@ akshadweep Administration in granting them temporary status.
/‘:}’ 1 ér t’h\ Scheme for Tempmary Status & Regularization mtroduced by ‘




129

to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM S

Grant-in-Aid was provided to meet the additional expenditure’}' and
Society used to manage the Scheme. Later, Island Councils were brought™=
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchéyat Regulation, 1994 and dﬁring _
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all: the
labourers working with the Water Supply Scheme came under the Village
(DWeep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being bpaid by the Panchayat from the fund available with.it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the- Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lemporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent,-ie. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep -
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary

status If eligible as per the scheme.




Tribunal in Original Application'éw'.«N(‘).l.297' & 218 of 1998 had rejected an
identical relief claimed by some oiher casual labourers, holding thus:-

* +

"We have carefully perused the pleadmgs and other matertals on
record. We have also given our anxious consideration 1o the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) [Panchayal of Androth/Minicoy.. The

- Chairpersons of the respective Island Council might have with or

“without proper authority from the Councils - issued what are
purported to be appointment orders and the subsequen! service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved bv the
Lakshadweep Administration..............

In the case on hand the applicants were not employea’ against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
o those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

21, The above decision was conﬁrmed by a Division Bench of the ngh |

’

./ ‘\‘Go\ﬁxg{l 0.P.No. 28776/2001 Still later, OA No. 1008/1997 and OA

‘)
oY

IBIRIR VIO, o 5
( “"'No 5‘7}/‘1«998 were also dismissed by a common order followmg the

."f
"/

;
i \

decisl
Court m”o P No,35164/2001.

mentioned supra. This order was also conﬂrmed by the High
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (.Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction o - Lakshadweep Adminisiration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively (o the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not 10 effect
any appoiniments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24, There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.

J— Equatlons of power have changed after the last Panchayat elections. Some.
Tl Ty
//4,.'-" . mo;f the orders of appointments were cancelled by the successor Committee

S m.m off‘ce of these Panchayats. More importantly, fresh engagements are

| ;",.fbemg VE made on political basis and some  of the
i ¢ .0 |

[ e 1

-

L .d1sengagcxpents/retrenchments also have political colours.
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25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats-as well.

27. Learned counsel! for tHe applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
ca§e.3v,,.comlegfis that once the Administration sanctions ‘Grant-in-lAid", itis
. for;’:’th-e I'/i’iéﬁéhgyat to execute the various works like road
o j‘,constfuct,ic:)n/fi’é_ﬁéi{?/maintenance, water  supply, drainage, local

)
{
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development works, primary education, health and sanitary‘ scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Pahchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regu'lations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned coﬁnsel as well, since it has already been noticed that
going by the decision in Néderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch voif Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the >app1icants in OA 394/2013
has raised a further contentioh that the casual labourers whb have been
working for more than 240 days in a calender year are entitled for
prbtection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. 1t is further.contended that-
one set of casual émployees cannot be replaced by another set ‘of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-‘Panchayvat,
have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994

..and many of them since 1997. Quite a few of them have been working for -

*

p’énods ranging between 5 to 10 years. There are only very few who have

é‘rking for 2-3 years or less. Most of them are still continuing on the

" basi§of interim orders passed in these cases.

PRI
< £

».;; o

R
Q
N
N



/} ot DRI T . '\.
/, 5 >°“‘"”(t") :Those who have been engaged under one scheme or the

s - otner«( "tﬁer than those who have been engaged under the Mahatma--
/

.A*/

30.

ﬁ“ﬁr m«w{w W!ﬁc\y s

\3,4

When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the .applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such /obs
requires either training or specialization or training. Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ‘ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casua! labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. . These may
include those who have been inducted with specific qualification
of -matriculation/IT| and the like and also those who have been
inducted under speC/f/c schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but

S o] commg under (a) above, i.e. with less than ten years of service.

......

~»"for short)" b;ut not those who come within (a) or (b) above. o
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers

and replacement by others in the waiting list, should be first in

respect of (e) above. These casual labourers cannot claim any right

to continue and they have to be rotated. And in their place, for 89

days, those in the waiting list (wardwise/Islandwise) may be

engaged. This again, should be after giving them a notice of two

‘weeks before disengagement. The purpose of giving two weeks -
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may maké due

representation and the same would be considered forthwith by the

Administration and their decision vc‘ommunicated to such individuals.

12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. '

14.  'In respect of:(b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categérize the
laboﬁrers group-wise as delineated in the above interim order. Th'ereafte_r,

%? ral employees were sought to be disengaged. Undgrstandably, all these
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few dayé ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely res_polnsibvle for the prevailing unfortunate
scenario. It may be true that the Admi'nistration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employmeht in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, if,can.not_be
held that the applicants are éntitled to get their services regularized.zlt has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

consideration to those employees who have been working on casual basis
xRy "

/*:) )«D“'Wﬁor dre than a decade or two. Similarly, the plight of those employees
£ x/“"""- ,5 \',;. .
’a*q; a \HQ bavg been workm;J on casual ba51s for the last 5 to 10 years is also

cquqlfy -pitlable Thcse employees, in our view, are entitled to get the

f
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the

Administration that the entire process of engagement of employees on casual

~ basis (if it becomes extrémely- essential and unavoidable) is streamlined Y]

as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects '(cither seasomal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it

falls within the domain of the Administration. However, the Administration

-shall address the issue relating to all these employees who have been toiling

for years together on casual basis, with utmost compassion, and give ';them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Ongmal Applications, where engagements were made
by Panchayats it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orde(s in force as on today shall remain extended till
April 4,2014. ! ‘ ' '

Sd- - Sd/'
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